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INTRODUcnON 

I, The Chairman of the Estimates Committee having been authorised by 
the Committee to submit the Report on their behalf present this Seventh 
Report on action taken by Government on the recommendations contained 
in the Seventy-Eighth ~eport of Estimates Committee (8th Lok Sabha) on 
the Ministry of Labour-Employees' Provident Fund Organisation. 

2. The Seventy-eighth Report was presented to Lok Sabha on 25th 
April, 1989. Government furnished their replics indicating action taken on 
the recommendations contained in that Report on 23rd March, 1990. The 
replies were examined by the Committee at their sitting held on 12th June, 
1990 and the draft Renort was adopted by the Committee on the same 
date. 

3. The Report has been divided into the following Chapters:-
(i) Report 
(ii) RecommendationsiObservations which have been accepted by the 

Government. 
(iii) RecommendationslObservations which the Committee do not 

desire to pursue in view of Government's replies. 
(iv) RecommendationsiObservations in respect of which replies of 

Government have not been accepted by the Committee. 
(v) RecommendationsiObservations in respect of which final replies of 

Government are still awaited. 
4. An analysis df action taken by Government on the recommendations 

contained in 78th Report of Estimates Committee is given in Appendix. It 
would be observed therefrom that out of 80 recommendations made in the 
Report 54 recommendations i.e. 67.5 per cent have been accepted by the 
Government and the Committee do not desire to pursue 4 recommenda-
tions i.e. 5 percent in view of Government's replies. Replies of Govern-
ment in respect of 14 recommendations i.e. 17.5 per cent have not been 
accepted by the Committee. Final replies in respect of 8 recommendations 
i.e. 10 per cent are still awaited. • 

NEW DELHI; 
August 17, 1990 
5rtlvtlntl 26, 1912(5). 

(vii) 

JASWANT SINGH 
Chllirmtln, 

Eslimllta Committee. 



CHAPTER I 

REPORT 

1.1 This Report of the Estimates Committee deals with action taken by 
Government on the recommendations contained in their 78th Report (8th 
Lok Sabha) on the Ministry· of Labour-Employees' Provident Fund 
6rganisation which was presented to Lok Sabha on 25th April, 1989. 

1.2 Action Taken notes have been received in respect of all the 80 
recommendations contained in the Report. 

1.3 Action Taken notes on the recommendations of the Committee have 
been categorised as follows:-

(i) RecommendationsObservations which have been accepted by the 
Government: 

SI. Nos. 1,2,4,5,6,7, la, 11, 12, 13, 14, IS, 17, 18, 19,21,22, 
23. 24, 25, 26, 31, 35, 37. 38, 39, 40, 42, 46, 47, 48, 49, SO, 51, 
52, 53, 54, 55, 56, 58, 60, 61, 62, 64, 67, 71, 72, 73. 74, 75, 76, 
77, 78 and 79. 

(Chapter II - Total 54) 

(ii) RecommendationsObservations which the Committee do not 
desire to pursue in view of Government replies: 

SI. Nos. 3. 8, 44. 65. 

(Chapter III - Total 4) 

(iii) Recommendations/Observations in respect of which Govern-
ment's replies have not been accepted by the Committee: 

SI. Nos. 9.16.20,29,30,32,33,34,36,41,43,63,69 and 80. 

(Chapter IV - Total 14) 

(iv) RecommendationtObservations in respect of which final replies 
are still awaited: 

SI. Nos. 27.28,45.57,59,66,68 and 70. 

(Chapter V - Total 8) 

1.4 The Committee will now deal with action taken by Government on 
some of the recommendations. 
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Membership 

Recommendation Serial No. 4 (para 2.20) 
I.S The Committee had recommended tbat there should be DO period of 

elilibllity for membenblp of the Employees' Provlde.t Fu .... and every 
employee that worked In covered establishmeDts oUlht to be eDrolled u 
soon u lIMbe Joined service, on a reaular basis, ID that estabUsbmeaL 

1.6 In Its reply, the Ministry stated tbat It would consider provldlDI that 
If a penon JolDed service of aD establlsbmeDt on a Ion. term buls, that Is, 
on lID appointment which was likely to contlDue for more than 60 days hel 
she Ihould be enrolled, as a member of the FuDd, Immediately on Jolnlnl. 

1.7 Tbe Committee appreciate the decision and expect that the Ministry 
would take early action to Implement It. Wblle doln. so, It Is the bope or the 
Committee that the methods devised shall be such tbat employees' service 
records are not manipulated. The Committee emphuf. the need for 
adequate monltorlnl so that relevant instructions are observed scrupulously, 
In the Interests of the employees. The Committee would like to be apprised 
of the further developmeDt in this reaard. 

Slale Board 

Recommendation Sl .. No. 9 (Para 3.19) 
1.8 The Committee while noting that provisions of Section 5 (B) of the 

Employees' Provident Fund Act, which had not been operated since its 
enactment, in 1952, was not deleted despite the specific recommendation 
of the Committee (1969-70) and Ramanujan Committee (1981). The 
Committee had desired the Government to initiate necessary action for 
deletion of Scction 5 (B) from the Statute Book without any further delay. 

I,ll In its reply, the Ministry stated that the above enactment had not 
becn operated upon so far and' it may consider deleting this provision when 
the E.P.F. Act was next amended. 

Ministry and feel surprised that their recommendation in this regard has 
been taken lightly by the Ministry. While reiterating their earlier 
recommendation they urge the Ministry to reconsider the matter with due 
promptitude and lake necessary action in the matter under intimation to 
them, 
Training 
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Recommendation SI. No. 15 (Paras 3.55' " 3.56) 
1.11 Thc Committcc had recommended that short term, in-service 

training courscs, in various disciplines for the officcm:mployees should be 
arranged at regular intervals. They also desired the Ministry to consider 
having a training institute at some Central place, for the officcm:mployecs 
of the EPF Organisation. In this context, the pattern of training in thc 
Indian Audit and Accounts Department, where training was imparted to 
all lcvels of staff, was also brought to their notice. 

1.12 In its reply, the Ministry stated that a proposal for setting up a 
Central Training Institute at Delhi for imparting training to the officers 
was under finalisation and that action -was also being taken to set up 
Regional Training Institutes at Madras and at Faridabad. It was also stated 
that the suggestion of the Committee to restructure the training course was 
under consideration. 

1.13 The Committee welcome the move of the Ministry to set up a 
Central Tralninl Institute and two Regional Tralnlnl Institutes and bope 
that the proposals in this regard would be finalised with due despatch. Tbey 
also hope that the Ministry would take prompt steps to rest~cture tralDlIll 
courses as suggested by them earlier. 
Filling up of Posts 

Recommendation SI. No. 16 (Paras 3.70 Ie 3.71) 

1.14 The Committee had recommended that all the vacancies in Group 
A, B, C & D should filled up promptly. 

1.15 In its reply, the Ministry statcd that CPFC has been instructed to 
vigourously pursue the proposals for filling up the vacant Group 'A' and 
'B' posts with the V.P.S.C. and that he had also been advised to take 
immcdiate action to fill up all the vacant Group 'C' and 'D' posts. 

1.16 The Committee finds as unsatisfactory the reply of the Ministry 
because the Committee has not been informed of the precise action laken, 
either by the Ministry or the Centra. Provident Fund Commissioner, 10liU 
up the vac:1Ud posts in the orlanisalion. The Committee do DOt nod It 
necessary to point out wby vacancies must be mled up on occureaee. They 
would, tlaerefore, like to be apprised of developments In this reprd. TIle 
Committee aIIo desire that tbe exlltlna pl'8ClClure be revtw.. ... .. ch 
recruitment procedure evolved, 10 thai time lal In OniDl up tbe posts Is 
reduced to Ih~ minimum. For this purpose adequate monltorina III8Cblnery 

407LS-S 
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o ..... t to be..Jtl'OYlded at the appropriate level. The Committee would wish to 
be informed of the PropelS ill this reprd also. 
Transfer of adminislrativ~ charges d: inspection charges 

Recommendation SI. No. 10 (para 4.14) 
1.17 The Committee "had desired the Ministry to investigate feasons for 

delay in the transfer of sbare of collection of administrative charges, 
inspection charges, and damages realised to the Central Administrative 
Account. Also to then take appropriate remedial measures with a view to 
ensuring that such lapses did not recu, in future. 

1.18 In its reply, the Ministry stated that the matter was being 
investigated and CPFC ba4 issued strict instructions to the Regional 
Provident Fund. Conunillioner to ensure transfer of ltfjth of monthly 
collection of the. administrative charges to the Central Administrative 
Account. 

1.19 The Committee are not at 'lIlI""Iatisfied with the above reply of the 
MInistry and deprecate that although they had made the aforesaid 
recommendation as early·es ill AprU 1989, the matter was stUl reported to 
be UDder lnvestlptlon. They would expect their recommendations to be 
takea with utmost 1eIio __ • They would Uke to emphasize that unless 
adequate follow up action Includlne monitoring and control measures are 
lnltlated, mere Issue of instructions by CPFC will be considered in-sumcient 
by the Committee. WhDe reiteratllll, their earBer recommendation, 'the 
Committee 1Irae the Ministry to apprise them of the specific reasons for the 
delay In the transfer of shares of coDedions to t!le C-entral Administrative 
Account and aiso to·take adequate steps in ensull.11 that such lapses do not 
recur In future. 

Recommendation 51. No. 26 (para 4.35) 
1.20 The Committee had observed that the sundry debits and sundry 

credits were pending reconciliation for the last two years and had 
suggested that reconciliation of balance between the bank and cash book 
figures should be taken up immediately after the close of the financial year 
and coillpletedon priority basis. 

1.21 In its repl~ the Ministry stated that the balance in sundry debits and 
sundry credits have since been brought down from Rs. 38.58 croles and 
RI. 12.90 crorCR to RI. 31.24 crores and RI. 7.05 crores respectively. It 
was further stat~d that the reconciliation of the balance in thes~ accounts 
waS now in progress. 

1.11 The Committee ftnd as unsatisfactorY this slow progress in the 
reeGncWation of sundry debits and sundry credits. It uJ'le the Ministry to 
Pot the process expedited. There should also be appropriate monltorinl 
control to ensure that the work .Is completed uDder a time bound 
Pl'OlnJDme. They would ute to be apprised of tvrtber developments In this 
reprd within the nest six months. 
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Switch over to computer 
RecommendatiOD SI. No. l' (para No. 4.41) 

1.23 The Committee bad obsefVcd that it would have been better had 
tbe organisation decided to switchover to computerized operations long 
time ago so that the surplus staff as a" result of this could have been utilised 
fot better service to subscribers and bad hoped that the organisation would 
be able to computerise the accounts in all regions in two year's period, as 
per schedule. 

r.24 The Ministry stated in reply that the organisation bad siace 
developed its own, in house, computcr--apability in the Regional Office at 
Bombay. Further, it was proposed to replicate this system in Delhi and in 
Andhra Pradesh shortly. That efforts would be made to introduce 
computer system of maintenance accounts in other regions, in stages, and 
to complete the task at the earliest possible. 

1.25 The committee bope that while swltcblnl over to computerlsatlon the 
Mlnktry would-avoid unnecessary retrenchment of staff: and that adequate 
steps are taken to pnOtably utiUse the staff rendered surplus In 
consequence to computerlsatlon. The Committee would Uke to be apprised 
of further Pl'OII'ess In this resard. 

Issue Of Pass Books 
Recommendation SI. Nos. 30 " 34 (pans 5.20 to 5.11) 

1.26 The Committee while noting that 1,44,631 annual statement of 
accounts were pending for issue as on 31.3.1988 had recommended that 
pass books should be isslltd to .... EPF subscribers in addition to annual 
statement of accounts. The advantagei of the ~us book in facilitating, 
expeditious settlement of final aecount of employees in the event of any 
missing credits was also pointeci out. 

1.27 The Committee bad also desired mat heavy pendency in the issue 
of annual statement of accounts sbould- be lot cleared by taking drastic 
measures, motivating ~he staff ect. 

l.28 In its reply the Ministry stated that tbe benefits which the 
Committee had in view could be achieved by issuing annual statement of 
accounts indicating the amount actually "covered and that this would be 
achieved once tbe accounting in all the regions was fully computerised 
The Ministry also observed that thereafter, if necessary, the question ot 
issuing of pass books lIlay also be considered. It WD furtber stated that 
suitable instructions bad been iss~9d to tbe Regional Provident Fund 
Commissionen to take ~ry pos$ib-, action to speed up the pace of iuue 
of annual account .. tem.nt and "to liqui~tc the arrcan as early as 
pouible. 

1.29 TIle c.amIttee an DOt at aU sadsIIed with &be above npiy of &be 
MInIItr7. 1'be7 are ot the view that &be .... of paa boob will enable &be , 
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subscrlben or the deraultlng establishments to know that the PF 
contribution deducted from their pay have not been passed on to the EPF 
orp ..... tIo ... The entries 10 the pus book ",as also considered to racOltate 
the expeditious settlement of final accounts 10 the evenJ of mlsslog credit In 
any annual statement of account. The Committee ",hUe emphasis"" tlit'! 
ureency In Issueln. to outstanding annual statements or' accounts require 
that their earUer recommeJ1dation regarding the introduction of pass books 
should be re-eumined, In lreater depth, and necessary action taken In the 
matter with due promptitude. 

1.30 The Ministry has not committed Itself to any time bound programme 
to set the beavy pendeDCY In the c1earaDct of anDual statement of accouDts. 
The Committee desire the Ministry to implement their earUer 
recommeDdatioD ID this reaard In a target orieDted maDDer. 

Recommendation SI. Nos. 31 " 33 (Paras 5.15 " 5.16) 
1.31 The Committee had recommended that the system of calculation of 

interest on monthly running balance which was more beneficial te the 
employees as was being done in Government General Provident Fund, 
should be adopted. 

1.32 In its reply the Ministry stated that the recommendations of the 
Committee for adoption of the new system of calculation of interests on 
the monthly running balance has been accepted, in principle. It was further 
stated that the new system would be introduced after the accounting work 
in all the regions was fully computerised. 

1.33 The Committee are not satisfied with the above reply, as It does not 
Indicate by when the revised system of calculation of interest, on monthly 
running balance, win be actually implemented. They are of the view that 
linking the introduction of the n~ system, after the accounting work In all 
the regions are fully computerised, will add to avoidable delay in the 
implementation of the proposals, thereby causlDg denial of benefits to the 
employees. They consider It important that early steps are takeD to 
implement the ne., system of calculation or Interesl on monthly running 
balance. The (.PPlmlttee would like to be apprised of further proaress In 
this direction. 

Cases of transfer of EPF Amount 

Recommendation SI. No. 36 (Para No .. 5.17) 

1.34 The Committee while noting that the number of pending cases of 
transfer of provident fund accounts from one covered establishment to 
another. was 28869 as on 31st March, 19B8. V.P. headed the list with 6567 
cases, followed by West Bengal with 5372. The Committee had thus 
:ie&irod that pendin. cases should be disposed of promptly, with !peelal 
emphasis one clearance of such cases in V.P. and West Bengal. 
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1.35 In its reply the Ministry stated tbat CPFC had issued IUitabie 
instructions to RPFCs, in tbe matter. 

1.36 Tbe Committee are Dot coDvlnced with the above npIJ of abe 
Ministry as It does Dot lDdlcate the precise posltlon obtalnlnl In the CHDtry 
In regard to Dumben of pendlnl eues of transfer of proftdeat fad 
accounts as also the position obtalnlna In the States of V.P ...... West 
BeDlal. Tbe Ministry bas also Dot Indicated detaUed steps takea to ad 
outstaDdln1 work cleared. 11ae Committee would Uke the Iltaatloa to be 
monitored replarly and appropriate tarlet at for each RPF partladart, In 
V.P. and West BeDlai. The Committee would also Uke to be apprised of abe 
number of pending outstandlnl cases as on 31st March, I'" and aile of tbe 
precise steps beiDl taken by the Ministry to let the aman deand. 

Recovery of Arrears 
Recommendation SI. No. 41 (Para No. 5.53) 

1.37 The Committee while noting that out of 3825 prosecution cases that 
!tad been pending with the police, for more than one year, 2202 and 265 
cases pertained to West Bengal and Maharashtra respectively. They had 
recommended that some special steps should be taken to expedite filing of 
these old cases in the Courts. 

1.38 In its repTy the Ministry stated that RPFC had been instructed that 
where no action was taken on their complaint by police authorities, for 
more thiJn a year, they should file formal complaint against the defaulting 
establishment, in the competent court, directly. 

1.39 The Committee would wish to ensure s monitoring of such eases and 
to be informed of the actloD taken • 

• 
Prosecution Cases 

Recommendation SI. No. 43 Wars No. 5.64) 
1.40 The Committee while noting the slow disposal of prosecution eases 

had specifically referred to tbe State of West Bengal where 23288 cases 
(47%) were pending disposal out of total 48428 cases and had desired that 
special courts should be set up expeditiously in West Bengal, Maharasbtra 
and Bihar where the maximum number 9f prosecution cases were pending 
disposal. 

1.41 In its reply the Ministry stated that there had been no response 
from Bihar State Government for setting up of special court in that State. 
In Maharashtra also no special court had been set up. Further that tbe 
State Governments of Maharashtraand Bihar were being reminded. 

1.42 T1ae Committee deprecate the slow progress In the estabUshment of 
special eearts In Mabarubtra and Bihar and canDOt help feellnl that lhe 
matter bu been treated by the MIDIstrJ In a casual manner. While 

407Ls--6 
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reituating their earlier recommendation, they uqe the Ministry to take up 
the matter with the State Governments cODCeraed, expeditiously aDd also to 
take adequate steps to ensure that necessary action in this reprd II flnallsed 
without any further delay. 
Withdrawal of Exemptions granted to Establishments 

Recomm~DdatlOD SI. No. 51 (Para No. 5.'6) 
1.43 The Committee had recommended that· all cases of defaulting 

exempted establishments shoDld be reViewed thorougb)y- as per provisions 
of law. That the exemption of those that were found to be persistently 
violating the provisions, withdrawn, and such establishments brought 
within the purview of the Act. 

o 

1.44 In its reply the Ministry stated that the matter had come up for 
consideration at the meeting of the Central Boani of Trustees, Employees' 
Pl'6vident Fund held on 4th April, 1989 and n was ~ded to cancel the 
exemption in cases of grave misuse/misappropriation of the provident fund 
money. The Regional Provident Fund Commissioner had been instructed 
to take further action accordingly. 

1.45 While the Committee welcome the dedsIoa of the Ministry, they note 
that the reply does not Indicate whether any actioII bas actually been taken 
to cancel the exemption in case or .... ve misaselmlsapproprlation of the 
provideRt fund money by the exempted estabHsbments. The Committee 
would llk,e to emphasise that they attach the palest importance to the 
ImplementaUon of their rel.'Ommendations and would like to be apprised 
whether any action has actually been taken against the defaulting 
establishments in pursuance of the above decision. They would like to be 
apprised of the latest progress in this reprd. 

Settlement of Provident Fund Claims in fespect of Death Cases 

Recommendatlc. Sl. No. 63 (Para No. 7.23) 

1.46 The Committee had noted that Provident fund claims, even in 
death cases, for the year 1987f'88, were pending settlement at the end of 
the year. It had desired to bel apprised of the circumstances due to which 
these cases could not be settled within the financial year. While desiring to 
be intimated of the present position of such cases, they had emphasised 
that in cases of death family of the deceased employed faced great 
hardship, hence special effrorts are required to settle such claims on 
priority. 

1.47 In its reply the Ministry stated that the reasons for pendency of the 
death claim was being investigated and that the Regional Provident Fund 
Commissioner had been instructed to give priority to the settlement of 
death claims. 

1.48 The Committee are Dot .. tllfted with the aboYe reply of the Ministry 
as It does not indicate the posItloD relatin& to the settlement of ProvideDt 
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Fund claims in respect. f1I death cases, also the periOd by wbeD these claims 
would be settled. They are f1I the oplaioD that all such clalmJ should be 
settled expendltiouly and that there should be proper moDltorial in this 
realrd. 

Family Pension 

RecollUlleDdatioa 81. No. 69 (Para No. 8.34) 

1.49 The Committee wbile noting that existing pension scheme provided 
for payment of pension if the death of a employee occurs during hislher 
reckon able service had pointed out that in the case of Government 
servants family pension was admissible to widows/sons/daughters etc. even 
if the Government servant dies after retirement. They recommended 
liberalisation of the rule to avoid hardship to families of employees who 
died after the reckonable service. 

1.50 In its reply the Ministry stated that the family pension for death 
after retirement was provided when there was a retiring pension Scheme 
and stated that as and when a retiring pension scheme was introduced for 
them, the Government might also consider extending the benefit of family 
pension for death after retirement. 

1.51 The Committee while noting that the Ministry intended to examine 
Iheir earlier suggestion at the time of introduction of a retiring pension 
scheme hope that their earlier recommendation which is a positive welfare 
measure would be considered favourably. They woutQ like to be apprised 
of further developments in this regard. 

Accommodation • 
Recommendation 81. No. 80 (Para Nos. 10.3 to 10.4) 

1.52 The Committee recommended that efforts should be made by the 
organisation to put up their own buildings, at all regional and sub-regional 
offices under a time-bound programme, for effecting substantial savings in 
expenditure. They had also observed that action should be initiated for 
early construction of office buildings at places where lands/sites had 
already been acquired. • 

1.53 In its reply the Ministry stated that the Central Provident Fund 
Commissioner had been instructed to draw up a time bound programme 
for construction of office buildi..,. 

1.54 MUe tile COIIIIIIlUee weIcame the above reply of the Ministry, Ihey 
hope that compre .... ye ........ bas .tready bCen sent to the Mlnls&ry for 
construction of oftke baIM'.p and action bas been initiated to pi the· funds 
for fhis purpose. ne, woaId like to be appriled of forther propoeu In this 
direction. 
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Implemeutation of recommendations 
1.55 The Committee would like to empbasise that they attach the 

greatest importance· to the implementation of the recommendations 
accepted by Government. They would therefore. urge that Government 
should keep a close \tatch so as to ensure expeditious implementation of 
the recommendations accepted by them. In case where it is not possible to 
implement the recommendations, in letter or in spirit, for any reason, the 
matter sbould be reported to the Committee, in time, witb reasons for 
non-implementation. . 

1.56 The Committee also desire ·tbat· finaJ replies In 'respect of the 
recommendations contained iii Chapter V of this report may be furnished 
to the Committee expeditiously. 

• 



CIlAPTER-D 
RECOMMENDATIONS/OBSERVATIONS V, IUCH HA VB BEEN 

ACCEPTED BY THE GOVERNMENT • 

. 
The Committee consider that the enactment of the Bmployee. 

Provident Funds and Misc:eDaneous Provisions Act, 1952 was a good step 
to institute provident fund aeme for the benefit of employee. in 
industries and other establishments. Its amendment in 1988. though 
belated, was also a laudable step in bringin. ab.lut suitable refel'lDl. The 
Committee, however, canDot help remarking that the Government should 
have not taken so many years to process the recommendation of this 
Committee (1969.70) and Ramanujam Committee (1981). At ,this stile 
they only hope tbat Government would give utmost COIlIideration and 
importance to tbe recommendations -afsuc:b Committee which should be 
processed with due promptitude. 'They urge the Government to take . 
necessary measures in this regard to obviate delays of this type in future. 

Reply 01 Gov~ 
Noted. In future action woulct ~be _ . faUlt to proceu tile 

recommendatiODS of the virious Commiitees 'WI-th due promptitude. 
Reco ............... 51. No. 2·-(Para 1.15) 

The Committee bope ~,Jbe pro~on of tbe Act as-amended now 
will be adequate to cope witli ,be .ltuPc.us ~"k tllat . lies abe~. Due to 
the magnitude and complexity of tbe probielQl- involved, •. periodical 
review of the Act is consiclere4 imperative_ 10 .. ' that deficienclea and 
lacunas noticed in the working of its provisjOlli. .. are rectified with due 
promptitude.' 

Reply 01 Govenuileat 
Noted. In fact, the wOrking of * 'provisions of the different Acta are -

already beina xviewed periodically, through Committees set up from 
time tIO tbne. 

Rec:oIIIIIIt!IId 51. No.. 4 (IVa_ 2.20) 
The Committee ~ote that the present cliaibility criteria for m~mbenbip 

viz. completion of 3· months' continuou.s 1ClVic:c or 60 days of actual wait. 
or on being declared ~rmanent wbichever is tbe eatJjest, has liven room . 
to evasion of membership of Provident Fund by unscrupulous employers 
who resort to unfair Labour practice of chanJing the employee's names 
frequently and manipul~ their_ service particulars. The RegionaJ 
Committee. Aadbra Pradesh' bad in this connection suggested for removaJ 
of qualifyina period of 60 days· service for becomin&· eliaible for 
Provident Fund membenhip. The Committee are' of the opinion tbat 
there should be DO period of eliaibiJily for membership of 'the Fund and 
every employee who works in a 'GDVeI'edcstablishment should be enrolled 

11 
407tS-7 

) 
.J 



12 

as a member of the Fund as soon as he,(she joins the service on a regular 
basis in such establishment. 

Reply or Government 
The term 'regular basis' is not generally used ,n relation to employments 

in the private Sedor. The appointment is either on casual, short term 
contrad or on long term basis. The evasions of the type mentioned by the 
Committee generally take place in employments which are on casual or 
short term contract basis. So far as persons employed on long term basis 
are concerned, there is normally no evasion. However, the Governme~t 
accepts, the recommendation of the Committee, in principle, and will 
consider providing that if a person joins the service of an establishment on 
a long term basis i.e. an appointment which is likely to continue for more 
than 60 days, he shall be enrolled as a member of the fund immediately on 
joining the service. 

Recommendation 51. No. 5 (Para 2.21) 
The Committee also recommend that surprise checks of establishments 

covered under the Ad should be· ~tensified so as to detect cases of 
evasion of memberships of the FuM,'due to unfair pradiceif' .,adopted ,by 
unscrupulous employers so that elf&ible employees are npt denied that 
right of membership of the Fund. 'The Ministry should ensure that rules 
framed in this regard are not only prui~ and unambiguous but also 
applied rightly to Safeguard the financ"d '"terests of employees. 

Reply of Cava-llment 
The E.P.F. Organisation' is considering the question of revising the 

existing norms for creation of the posts of Enforcement Officers, so as to 
include an element of surprise checks. ,In regard to the rules also, the 
suggestion of the Committee will be kept in view. 

Recommend'ation SI. No. 6 (Para 3.5) 

The Com,mittee note that the Central Board of Trustees will now have a 
Vice-Chairman· also and there will be 10 representatives each of employers 
and employees. Further, by an amendment to, the Act it has also been 
provided for setting up of an Executive Committee consisting of 13 
persons, The Committee hope that the Government will take adequate 
steps to ensure that only those pc:!rsons who have real involvement and are 
of merit, dedication and professional competence, are appointed on these 
two bodies so that they become effective instrum~nts in competently 
managing the affairs of 3 schemes refefred to in para 3.1 above. 

Reply of, Government 
Under the Act, the representatives of employers and employees have to 

be appointed in consultation with the concerned, Organisations of 
employers and employees. The recommendation of the Committee would, 
ther¢fore. be brought to the notice of the concerned Organisations of 
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employers and employees, while calling for the names of their 
. representatives for appointment on the Board. 

Recommendation Sl. No. 7 (para 3.9). 

"The Committee note that the powers of the Central Board of 
Trustees are being reviewed from time to time. Based on the 
recommendations of the EPF Review Committee (1981), ccrtain 
additional powers have been vested in the Board by the E.P.F. 
(Amendment) Act, 1988. Certain further delegation of powers is 
likely to be made to the Board soon keeping in view the said Act. 
The Committee desire that the Government should undertake the 
necessary exercise of giving more powers to the Central Board in 
view of the recent amendment to the Act with the promptitude 
and should also ensure that they result in making the Central 
Board an effective instrument of managing adequately the. affairs of 
the relevant schemes without any let or hindrance. They wp'uld like 
to be apprised of further development in this regard." 

Reply of Government 

The Employees' Provident Funds Scheme, Employees' Family Pension 
Scheme and the Employees' Deposit Linked Insurance Scheme have 
since been amended and the following additional powers have been 
vested on the Central Board of Trustees, Employees' Provident Fund:-

(1) Setting up the Regional Committee of E.P.F. (Para 4 of the EPF 
Scheme) 

(2) Accepting the resignation of a member of the Regional 
Committee. (Para 6). 

(3) Removing a member of t.he Regional Committee (para 9). 
(4) Opening Rejional and local offices (Para 21). 
(5) Creation of posts upto the level of Addl. CPFC i.e. posts carrying 

maximum scale of pay of Rs. 4500-5700 and appointment thereto. 
(new Para 22A) 

(6) Delegation of administrative and financial powers to a 
Commissioner (Para 24). 

(7) Delegation of powers to the Chairman, Central Board of Trustees 
to sanction expenditure beyoqd the limit upto which the 
Commissioner is authorised to sanction expenditure (Para 24-A) 

(8) Determining the arrangement for disbursement of family pension 
and other benefits through post Offices, nationalised banks etc. 
(Para 35 of the Family Pension Scheme). 

(9) Grant of exemption to a class of employees from the operation of 
the Employees Deposit Linked Insurance Scheme (Para 28(4) of 
the EDU Scheme). 

The amendments mentioned at (1) to (7) above were carried out by 
GSR 6906 dated 30th June, 1989. The amendment at (8) above was 
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'" c:uried eMIt bf GSR..227 dated 2;3.1989. The amendment (9) abovc wu 
c:uriccl 0.1 by GSR' fls dated 2.3.1989 • 

............. 1IoD ·SI.' No. 18 (PuaI 3.32 uti 3.33) , 
'I'M o,mmittee depreciate that there are c:IiIcrepanciea in the 

jafnrwadoo aubmitttd in reply to a qUCI~ furnished· to the 
o-wnee about the number of meetinp held by Regional 
ecwnnrittee ill all the regioDi from 1983-84 to 1987-88 and that givcn 
in the Annual Report of the Employees' Provident Fund 
Orpailatioa placed 00 the Table 0{ Lot Sabba. 

'I1IiI leads the Committee to the. obvious conclusion that tbe 
Ministry did not take proper care iii furaisbilla to them correct 
information wbich is deplorable. The Committee would like tbe 
Ministry to .'re.ooDCile tbeIe fipreI and fix respoDlibility for this 

, ·omillioa. ThOY would also like the GeM. to eaaure that in future 
wbile giviaJ lDformation to P~ntary Committees due care is 
excerciled ad there are DO cGiCiePaac:iel 'of the type noticed abow. 

Reply fA. GoYeruIeDL 
.Noted. It .·oblenod that there bu been· ... _-up in compiliDl the 

iilformation reaudiaa the number of mcetiDat of die Reponal Coaim~ee, 
Iwhicb' ~ulted in wrona information beiaa coauauaicated to the 
Committee.. However, • reviled, statement iadiCIItiaa the correct 
iDformatioD is enclosed (Aan") , The 0iDiIIi0n is doepJy rep-ettecl. In 
future, it woUld be "enIured that no such omission tabI place. 

Statement abowiaa, the no. of iDeetiDp of tbe different Regional 
Co~ttcea of BPF durinl the S yean hQl 1983-84 to 1987-88. 

SI.No. Regioaa 

1. Aadhra Pradesh 
2. North EuterDI R.eJion 
3. Bihar 
4. Delhi 
S. Oujarat 
6. ICaraaJaka 
7. Ker'" 
8. Madhya Pradesh 
9. Malwuhtra 

10. Orilla 

No. of 
meetiap 

10 
6 

10 
11 
10 
9 

11 
10 
10 
10 
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SI.No. Regions 

11. ~ajab 

12. Himachal Pradesh 
13. Haryana 
14. Rajast)lan 
15. Tamil Nadu 
16. Uttar "Pradesh 
17. West Bengal 

Reeo.,.mendation 51. No. 11 (Pan 3.42). 

No. of 
meetinp 

10 
9 
9 

10 
13 
10 
16 

The Committee are dtSt.ressed to note that the post of Central Provident 
Fund Commissioner is lying vacant since July, 1988 and pending filling up 
the post on regular basis, Additional . Central Provident Fund 
Commissioner is holding current charge of C.P.F.C. This is only indicative 
of Jack of advance planning at the appropriate level. They desire tbat 
immediate steps should be taken to fill up the post of C.P.F.C. 

Reply of Government 
The post of C.P.F.C. was filled up on regular basis with effect from 31st 

March I 1989. 
Recommendation 51. No. 12 (Pans 3.43 " 3.44) 

The Committee recommend that the lQurce of selection for the post of 
CPFC should not be confined to officers of I.A.S. and Central Secretariat 
Service only but should. be extended to officers belonging to other Services 
including Audit and Agx,unts Service which has vital bearing on the 
matter being dealtwith the EPF Organisation. 

The Committee note that tenure of Officer wJio- held. tile post of CPFC 
on regular basis varied from about 3 DlQIlthUD S1/2 years. In the interest 
of efficient and smooth functioning of theOrganisatlon, it is bighly desirable 
that the office of the Central ProvldCnt Fund Commissioner is not 
subjected to frequent changes as far as possible and the person so 
appoil)tcd is allowed to continue for a minimum period of 4 years . 

• 
Reply of Government 

The existing recruitment rules provide for filling up of the post of 
Central Provident FURd Commissioner by promotion or transfer on 
deputation. The rules aJso provide for transfer on deputation from amongst 
officers of the Indian Adminiltralive Service or Central Service Group 'A' 
(including Central Secretariat ServiCe). TbQ term Central Service Group 'A' 
includes all the Central SerVtces, inc.1adina Indian Audit and Accounts 
Service. In fact the present incumbent of the post belongs to a Central 
Service, namely, Indian Postal Service. ' 
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The normal tenure of appointment to the post is 5 years. An officer 
appointed to the post on deputation basis can therefore, continue for 5 
years, unless he has to be reverted to his parent cadre cartier in the 
exigencies of service. 

RecommendatioD 51. No. 13 (Pan 3.50) 
The Committee note tha~ average number of inspections per month to 

be conducted by an Enforcement Officer is 42 which is based on the study 
conducted by S.I.U. of the Ministry of Finance. The Committee are of the 
view that merely number of inspection to be conducted by the 
Enforcement Officer should not be insisted upon but more e~phasis 
should be given on the quality of inspections. They also suggest '~hat in 
case of doubtful cases and chronically defaulting establishments, 
inspections at the level of R.P.F.C. should be conducted. It will keep the 
concerned Enforcement Officer more alert and also help the Organisation 
in the strict enforcement of the Act. Strict action should be taken against 
Enforcement Officers for dereliction of duty as the sllccess of the 
Organisation depends to a large extent on the efficient discharge of by its 
staff 

Reply of Government 
Accepted. The Central Provident Fund Commissioner has issued suitable 

lustruciionsto the Regional Provident Fund CO'1lmissioners in this regard. 
Recommendation Sl. No. 14 (Para 3.51) 

The Committee also note that the number of inspections of uncovered 
es~ablishments during each of the yea" ti;OCl 1985-86 to 1987-88 have 
almost been double as compared to that of exempted establishments. The 
Committee are aware that there have been cases of evasion of membership 
of Fund by certain employers but still fee'l that liaison with Trade Unions! 
employees of uncovered establishments followed by occasional inspection 
by Enforcement Officers can help the Organisation to a great extent in 
curbing such malpractices. The man-hours thus saved by' these 
Enforcement Officers can be utilised for better purpose. 

Reply of Government 
Accepted. The Central Provident Fund Commissioner has issued suitable 

instructions to the Regional Provitlent Fund Commissioners in. this regard. 

Recommendation 51. No. 15 (Paras 3.S5 " 3 .. ') 
The Committee note that as on '31.3.1988 out of 898 Enforcement 

officers and Assistant AClCounts Officers, 172 officers are yet to be given 
the trainin,. The Committee hope that all such officers who have yet to be 
lmparted training, would be given requisite training (furing the current year 
itself. 
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Trainirag is a strong motivating force and the most important aspect of 
motivation is the preception that the organisation provides an opportunity 
for a individual development. The Committee urge that systematic and 
purposeful training should be provided to officers/officials which will go a 
long way in toning up the employees and improving their application to 
work to the benefit 'of both, the employees and the organisation. It is, 
therefore, imperative that all the training programme are properly 
organised and implemented so that the officers/employees are exposed to 
latest managerial trends. They also recommend that short term in service 
training courses in various disciplines for the officers/employees should 
also be arranged at regular intervals. The Committee would also like the 
Ministry to consider having a Training Institute at some Central place for 
the officers/employees of the EPF Organisation. In this connection they 
would like the organisation to refer to the pattern of training in the Indian 
Audit and Accounts Department where training is imparted to all levels of 
the staff and the same is given through special trainins institutes in the 
Department as well as through other specialised Institutes existing in the 
country. 

Reply of Government 

Accepted. The Central Board of Trustees, Employees' Provident Fund 
have at their meeting held on the 29th December, 1989 approved, in 
principle. a proposal for setting up a Central Training Institute at Delhi, 
for imparting training to the Officers. Action is accordingly being taken to 
set up a Central Training Institute by hiring suitable accommodation 
pending construction of own building. Action is also being taken to set up 
Regional Trainin, Institutes at t..:fadras in the South and Faridabad in the 
North. The suggestion of the Committee to restructure the training course 
is under consideration. 

Recommendalfon SI. No. 17 (Pan 3.73) 

The Committee are glad to note that provision has been made in the 
EPF (Amendment) Act, 1988 for authorising establishments employing 100 
or more persons to maintain tbe provident fund accounts at the 
establishment level subject to certain conditions, and that action for 
framing detailed rules for implementation, of tbis provia,ion is in hand of 
the Government. The Co~mittcc hope that the decentralisation of 
provident fund accounts will substantially case the problem of contributors 
in pursuing their cases. They urge that expeditious steps should be taken to 
implement the scheme. They would also like the Government to ensure 
that the decentralisation should not be at the cost of interests of employees 
covered under the Act and there should be a system of constant 
monitoring and control to make sure that provisions of the Act are 
scrupulously adhered to. The Committee would also like to be apprised of 
the detailed action taken in this regard. 
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Reply of Government 
The proVision relating to decentralisation of accounts was made in 

pursuance of the recomn;tendation of the EPF Review Committee (1981). 
The main objective of the Committee in making this recommendation was 
to lighten the burden·on the E.P.F. Organisation and to provide better 
scrVice to the subscribers. Sometime after the Committee has given its 
report, the C.B.T. had decided to computerise the accounting work in the 
E.P.F. Organisation, in a phased manner. The objective of the proposed 
computerisation programme is also to lighten the burden of the 
organisation and to provide better service to the subscribers. The work 
relating to computerisation ef account is:.aow in progress. It is felt that the 
proposed computerisation of accounts is going to have a definite bearing 
on. the proposel for decentralisation of the work relating to maintenance of 
accounts. It is therefore, now proposed to consider implementing the 
proposal for decentralisation of accounts, after the accounting work in all 
the regions is fully computerised. 

Recommendation Sl. No. 18 (Para 4.12) 
The Committee note that no separate statistical data are maintained 

about number of cases pending for levy of damages for delayed payment of 
administrative and inspection charges, and about prosecution cases pending 
against employers for non-payment of administrativelinspection charges. 
The Complittee are of the opinion that in the absence of such vital 
statistical data, it is not possible to ensure that all ca~es pending for levy of 
damages for delay~d payment of administrative charges and inspection 
charges and prosecution cases pending against. employers for non-payment 
of these charges are vigorously pursued. The Committee suggest that 
Regional Provident Fund Commissioners should be instructed to maintain 
separate records for cases pending for levy of damages for delayed 
payment of administrati1le charges. anq inspection charges and not to 
include them with the cases in regard to delayed/non-payment of P.F. 
contributions so that the progress of disposal of such cases is periodically 
watched and appropriate measures are taken in time. Similarly separate 
records should be maintained about prosecution cases pending against 
employers for non-payment of administrative charges and inspection 
charges. 

Reply of Government 
Accepted. The CPFC has issued suitable instructions to the R.P.F.Cs. 

Recommendation SI. No. 19 (Para 4.13) 
The Committee note with concern that there i$ a progressIVe increase in 

cases where dBpl.ages for delayed payment of administrative and inspection 
charles were levied and also in the number of prosecution cases against 
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employers for non-payment of these charges. It is indeed imperative to 
settle all cases where damages were levied with due expedition. They also 
suggest that immediate steps should be taken to get . early decisions in all 
pending prosecution cases against employers. The Committee would like to 
be informed of the progress made in this direction. 

Reply of Government 

The R.P.F.Cs have to levy damages in every case of delayed payment of 
administrative and inspection charges. If the damages levied by them are 
not paid, prosecution cases are filed in the courts. 'The courts, however, 
take their own time in disposal of the cases. Nevertheless, R.P.F.Cs have 
been instructed to move the concerned courts for early decision in all cases 
which have been pending for more than six months. 

Recommendation SI. No. 21 (Para 4.16> 
The Committee note that there have been shortfalls in the actual 

expenditure in the years 1984-85 to 1987-88 alo compared to the revised 
estimates. During the year 1985-86 the actual expenditure was even less 
than the original estimate which was substantially revised upwards. This, in 
the opinion of the Committee, is a case of bad-budgeting. There was no 
justification in 1985-86 to resort to additional funds in the revised estimates 
when the actual expenditure was less than the Budgeted expenditure. All 
requirements for the Budget and Revised Estimates should be carefully 
scrutinised and that variations are minimal. 

Reply of Government 
Noted. C.P.F.C. has been instructed to ensure that in future budget 

estimates and the revised estimates are prepared with utmost care and 
scrutin¥, so as to ensure that the variations arc minimal. 

Rec:ommendation SI. No. 11 (Paras 4.27 & 4.18) 

The Committee note that there have been some instances where internal 
audit could not be carried out due to shortage of staff. The Committec 
suggest that immediate steps be taken to ensure that audit of accounts 
including administration accounts is completed in respect of each Regional 
Office and sub-Regional Office within t~e yearly cycle so that financial 
irregularities could be detected in time. Shortage of staff should not'comc 
in the way of audit. In the opinion of the Committee Intemal Audit is an 
important instrument of managerial and financial control and this agency 
should be appropriately utilised for improving the functioninl of the EPF 
!>rganisation. In lhe context of this Organisation being the watch dog of 
the financial interests of large number of employees and handling huge 
finances, the Committee would like. to refer to the following 
recommendations of the Report of the Sub-Committee constituted by the 
conference of Chairman of Public: Accounts Committee held in September, 



20 

1986. "The Internal Audit must take upon itself the responsibility for 
efficient financial management without unduly interfering with the 
initiative and freedom of the department to adopt itself to changing 
circumstances. Internal Audit must be directly responsible to finance, 
Department. Monitoring and evaluation of the performance should be a 
continuous exercise by the Internal Audit. There should be high degree of 
coordination between the external and internal audit to avoid duplication 
of efforts and common objectives." 

Reply of Government 

Accepted. The internal audit of the accounts upto the year 1988-89 has 
since been completed for all the regions, except Madhya Pradesh, 
Rajasthan and Uttar Pradesh. The' Internal Audit Wing of the 
Organisatio~ has been instructed to complete the audit of all the offices, 
including the three regions mentioned above by the end of May, 1990 at 
the latest. 

Rec:ommendation SI. No. 23 (Para 4.29) 

The Committee also note that Regional Office, Maharashtra region did' 
not make available all documents demanded by external audit for 1986-87. 
They hope that this may be an isolated instance of non-production of 
record to audit and may not be representative of the exact position 
obtaining in other regions. Nevertheless, they opine that records should be 
produced to enable them to discharge their statutory duty. 

Reply of Goverbment 

This was an isolated case. All the records were, however, produced 
before the audit subsequently and they had dropped the observation in 
their report for the year 1987-88. Nevertheless, suitable instruc_s have 
been issued to all the Regional Provident Fund Commissioners:·i9 ensure 
production of all the documents / records required by the audit parties. 

Recommendation SI. No. 24 (para 4.30) 

The Committee are unhappy to note that audit notes/paras in respect of 
internal audit as well as external audit are outstanding right from 1968-69 
onwards. The Committee do not appreciate the lackdaisical attit~de 
adopted by the Organisation and their regional office~s~b-regional offices 
in regard to settlement of audit paras. The Orgamsation should make 
intensive efforts to get the audit note&lparas settled with parti~ular 
emphasis on Audit Notes outstanding for more than 10 ~ears. The~e ~ .no 

. reason why such old Audit Notes and paras be ou~tandmg. The Situation 
surely calls for ~ffective remedial measures. ~ailure on the part of 
departmental he~ds has heen the bane of finanCial mana.ement and ttria 
must not be allowed to happen. 
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Reply of Government 

All the Regional Provide~t Fund CommissionerslOfficers-in-charge, 
S.R.O:: and Internal Audit Offices have been instructed to make all out 
efforts in right perspective to clear the long outstanding audit paras. They 
have also been instructed to ensure that the paras reJ11aining pending for 
more dlen 10 years should be cleared on 'Top Priority' basis. The RPFCs/ 

Ufficers-in-chante, are to submit a report every month so as to enable the 
ICentral Office to inonitor the. progress in settlement of the outstanding 
paras. 

Recommendation SI. No. 25 (PIU'II 4.31) 

The Committee also recommend that expeditious steps should be taken 
to remove the irregularities/deficiencies pointed out by the internal and 
external audit. The. Committee would like the Mi .. istry to examine the 
setting up of a monitoring cell under the cbarge of F..A. &. C.A.O. to see 
that dcficiencieslirregularities pointed out in internal and external audit 
note/paras are sorted out expeditiously under a time bound programme. 

Reply of Governmenat 
All the regional Provident Fund CommissionerslS.R.Os-in-charge have 

been instructed to send a monthly progress report regarding clearance of 
the outstanding audit paras and notes, so that the position could be 
reviewed by the ~egional Commissioner (F &. A) &. the F.A. & C.A.O. at 
the headquarters every month and by the Central Provident Fund 
Commissioner every quarter. 

Recommendation SI. No. 26 (Para 4.35) 

The Committee note that the sundry debits and sundry credits are 
pending reconciliation for the· last two years. The .committee fail to 
understand that how in the absence of reconciliation, it is ensured that tbe 
cash balance held by the regional provident fund offices are correct and 
are indicative of the true state of accounts. The Committee undentand 
that no specific action was taken to bring the reconciliation upto date. 
They suggest that the reconciliation of balances between the Bank and 
cash book figures should be taken up immediately after the close of tbe 
financial year and completed on 'Priority basis. 

Repl)' of Go;'emment 

Accepted. The work of reconciliation of the sundry debits and sundry 
credits is already being undertaken. The balances in sundry debits and 
sundry credits have since been brought dQwn from Rs. 38.S8 crores and 
Rs. 12.90 crores to Rs. 31.24 crores and Rs. 7.0S crores respectively. 
Reconciliation of the balances in these accounts is now in propcu. 

, , Recommendation SI. No. 31 (P .... 5.5) 

The Comlllittee are glad to note tbat tbe Government bas pracribed the 
rale of provident fund contributions as 8:33% of the pay w.e.f. 1.8.1988. 
The Committee anst that the question of furtber enbancement of rate of 
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contribution to 10% in respect of establishments which wcre earlier paying 
contributions at the ratc· of 8% will be decided soon. Thcy are of thc view 
that notwithstanding the difficulties of the Employers Organisation the 
facts that thc institution of tbe Provide.t Fund is one of the recognised and 
definite modes of providing social seCurity and that interests of employees 
which are of paramount importance: should -be kept in vicw while fimllly 
deciding thc issuc. Thc Committcc would like to be informed of the 
decision taken in tbe matter. 

Reply of Government 
The rate of Provident Fund contribution in respect of 98 industries! 

classes of establishments in wbich 50 or more person;-are employed was 
enhanced to 10% with effect from lst June, 1989 vide this Ministry's 
Notification No. 5.0. 307(5) datcd the 17th May, 1989. 

Recommendation 51. No. 35 (para 5.23) 
The Committee note that only a small peroefttage of the employers are 

often found to delay the payment of monthly contributions. The 
Committee suggest that while allowing an opportunity to the employers. 
who have not deposited the providcnt fund contributions within a certain 
date, the relevant provisions should be stnctty enforced and R.P.F.C. 
should personally ensure implementation in tbis regard. 

Reply of Government 
Accepted. The R.P .F..Cs have been instructed to stri~tly invoke the 

necessary legal and penal provisions under thc E.P.F. Act and the 
Schemes against tbc defaulting employers who fail to deposit the provident 
fund dues within the stipulated period. 

Recommendation 51. No. 3'7 (Para 5.40) 
The Committee find that over the years, number of defaulters are 

increasing and arrears recoverable from 'employers are mounting despite 
treats of stringent action against defaulting employers. The C0mDlittee 
note that as on 31.3.1988, a sum of Rs.78.74 crores was due from 10007 
unexempted establishments. Out of this total sum of Rs. 78.74 crores. Rs. 
51.44 crores were d'ue from 8857 establishments which were under 
liquidation in court proceedings. The Committee also note that arrears in 
exempted establishments were t~ the tune of Rs. 111.43 crores as on 
31.3.1988. The Committee ~ra: 'of opinion, that the phenomenon of 
mounting provident fund arrears is indicative of helplessness of the 
Organisations enforcement machinery. In West Bengal alone, the 
accumulation was to the extent of about Rs. 96 crores. There is crisis in 
Jute industry and Engineering and Textiles industries are facing problem in 
West BeDlal. The Committee are of the view that the initiatives taken by 
the Organisation have not been of much effect to substantially reduce the 
number of defaults. The Committee recommend that detailed analysis of 
the reasons for tbe growing up of tbe defaulters, especially defaulting jute 



23 

establishments. should be undertaken and based on the results of such 
analysis effective remedial measures should be taken. These blatant 
violations of EPF Act rules. etc. should be severely dealt with. They feel 
that it is high time that official promises are translated into effective action 
with exemplary eromptitude. The Committe,? would like utmost attention 
being given to the clearance of 'historical' built-up of arrears of defaulting 
jute establishments. 

Reply of Government 
Accepted. C.P.F.C. bas been instructed to make detailed analysis as 

recommended by the Committee. Meanwhile. the EPF Organisation has 
geared up its enforcement machinery not only to bring to book the 
defaulting establishments, for realising the arrears but also to improve the 
position of realising the current dues. As the bulk of arrear pertains to the 
jute, textile and engineering industries, concerted actions are being taken 
against the defaulters in these industries. Some directors of the defaulting 
units have been arrested to exhibit the will of the Organisation to recover 
the dues. As a result of these actions, collection of arrears from these 
industries is going up specially in West Bengal where all the defaulting 
units are not only paying the arrears but also paying the current dues. Aq 
exclusive Jute Cell has been created for this purpose in West Bengal and 
special measures have been taken to settle the court cases. Periodical joint 
meetings with the State Government, Employers and Trade Unions are 
being held to accelerate the process of recovery of dues. 

Recommendation SI. No. 38 (Para 5.41) 
The Committee note with concern that out of the total arrears of 

Rs. 78.74 crores in unexempted establishments, a sum of Rs. 33.33 crores 
represented the employees' share of contributions deducted from their 
wages but not deposited with tht E.P.F. Organisation. Lamentably, these 
establishments have not only not paid their own matching contributions 
also. but have pocketed the employees' portion of contributions also. The 
Committee view this situation with growing concern and urge the 
Government to take a serious view of these blatant and flagrant violations 
of Act, rules, etc. It is imperative that P.F. enforcement machinery is 
revamped and reactivated in realising the arrears, preventing defaults and 
ensuring timely action against those indulging in defrauding the exchequer. 
The Committee would like to be apprised of further developments in this 
regard. 

Reply of Government 
As indicated in reply to para 2.21, the question of revising the norms for 

creation of posts of Enforcement Officers is already under consideration. 
Meanwhile. instructions have been issued to the R.P. F.Cs to reactivate 
the Enforcement Machinery under tbem for preventing further defaults. 

Recommendatloa SI. No. 39 (Plra 5.41) 
It appears' tbat in most casel the defaulting eXetnpted establishments 
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have diverted substantial sums collected as P.F. contributions. The 
Committee recommend that such defaulting establishments should be 
pressurised to liquidate the arreas expeditiously. 

Reply of Government 
Accepted. The R.P.F.Cs have been instructed to take all possible 

measure to liquidate the arreas expeditiously. 
Recommendation SI. No. 40 (pan 5.52) 

The Committee are distressed to note that the pendency of prosecution 
cases under Section 4061409 of I.P .C. before the police authorities has 
been going up year after year because of reluctance of police authorities to 
process such fases. It appears that the police have not been giving due 
importance inithese cases. There is an urgent need for better coordination 
between RPFCs and State police authorities to make more effective and 
purposeful use of police. The E.P.F. establishments in various States 
should pursue the matter. with the police authorities vigorously. The 
Committee feel that close coordination with the State Governments is also 
vital to achieve better results. 

Reply of Government 
A,c~epted. The Regional Provident Fund Commissioners have been 

instructed to work in close co-operation with the State Home Department .. 
and"tfte police authorities for timely action on FIRs filed under Section 406 
& 409 of the I.P.C. 

Recommendation SI. No. 42 (Pan 5.54) 
The Committee note that rules relating to the procedure to be followed 

by the recovery machinery to be set up are under way. The Committee· 
expect that the recovery machinery will be set 'up as per schedule i.e. 
within the current financial year. The Committee would like to be 
informed of the rules framed and progress made in setting up the 
independent recovery machinery. 

Reply or Government 
The detailed procedure for recovery of dues specified in the lInd and 

lllrd Schedule of the Income Tax Act, 1961 wilt be mutatis-mutandis 
applicable for the recovery of the E.P.F. dues,'as already provided in 
Section 8G of the E.P.F. Act. Action is now in hand to frame rules with 
regard to manner of certifying the recovery certificate and appointment of 
the recovery staff. 

Recommendatloa 81. No. 46 (pan 5.69) 
The Committee note that the progress of recovery has been affected due 

10 stay order of cowts and the arrears and increasing because of numerous 
stay orders granted by courts a,ainst action taken by Regional Provident 
Fund Commissioners to rocover dues from defaulting employers. The 
Committee also note that the maximum number of establishments involved 
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in the stay olders are in Tamil Nadu but the maximum amount involved in 
stay order is in Orissa. They desire that every effort should be made by 
RPFCs to get the stay orders vacated at the earliest so that cases could be 
decided without any further delay. 

Reply or Government 
Noted. All the Regional Provident Fund Commissioners have been 

instructed to taken speedy steps to get the stay orders granted by various 
courts vacated at the earliest and to have the court cases decided without 
delay. 

Recommendation'SI. No. 47 (Paras 5.76, 5.77) 
The Committee consider that the cases lost in courts should be critically 

analysed and results of such analysis circulated to all regional offices within 
a reasonable time so as to enable them to take appropriate remedial 
measures with due promptitude. To avoid losing cases in courts, the 
instructions existing on the subject should be reviewed periodically and the 
regional offices apprised of the revised instructions. It may also be 
worthwhile to consider compilation of a manual of such instructions to 
facilitate easy reference. 

The Committee trust that while appointing lawyers/counsels, only 
persons of professional competence and dedication are selected so as to 
safeguard the financial interests of the Organisations. 

Reply or Government 
Accepted. C.P.F.C. has been advised to do the needful in the matter. 

Recommendation SI. No. 48 (Para 5.93) 
The Committee note that exemption is granted after scrutinising rules of 

an establishment by R.P.F.Cs office., The Committee recommend that 
there should be special machinery available with the Organisation to check 
the authenticity of the, information furnished by the .establishment and to 
examine how far these rules have been adopted - in practice by the 
establishment. These preventive measures are of paramount importance 
before necessary exemption is granted to an establishment. 

Reply or Government 
A suitable machinery to check' the .authenticity of the information 

furnished by the establishment and to examine how far these rules have 
been adopted in practice by the exempted' establishment already exist in 
the sbape of Enforcement· Machinery. Before recommending grant of 
exemption to an establishment, its compliance position is watched by this 
machinery and only when it is found to be complying satisfactorily, its case 
is recommended to the appropriate Government, for' grant of exemption. 

Recommendation SI. No. 49 (Para 5.94) 
The Committee also note that the performance of exempted 
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establishment is not very encouraging as 169 establishmen1'l' bad failed 
to transfer to the respective Boards of Trustees a sum of Rs~ 111.43 
crores and 425 establishments had not invested RI. 27.15 crores in 
approved securities. The Committee view this situation with alarming 
concern and urge that legal measures now available under Section 8 
of the amended Act should be used against the defaulting exempted 
establishments without any sort of laxity. 

Reply of Government 
Accepted. Suitable instructions have been issued to the R.P.F.Cs. to 

take necessary legal and penal actions against the defaulting exempted 
establishments in accordance with the provisions of the amended Act. 

Recommendation Sl. No. 50 (para 5.95) 
The Committee note that the main reason for non investment of 

provident fund money by the Board of Trusteo is nOD-availability of 
approved securities. The Secretary also admitted during evidence that 
"there is no, doubt that they are misusing the exemption. " The 
Committee suggest that the investment pattern should be kept under 
·constant review and advantage taken of the securities issued by the 
public sector enterprises, UTI etc. 

Reply of Government 
There is a uniform pattern of investment for all the provident 

funds, superannuation funds and the Gratuity funds prescribed by the 
Ministry of Finance the pattern of investment is reviewed by the 
Ministry of Finance, from time to time, with a vieT' to maximise the 
return. However, the suggestion for investment of &he provident fund 
money in Public Sector El)terprise, pn etc. is being examined, in 
consultation with the Ministry of Finance. In this connection, attention 
is also invited to the replies to paragraphs 56 and 57. 

Recommendation SI. No. 51 (Para 5.96) 
The Committee are surprised to learn that only twenty four 

exemptions granted to establishments were withdrawn duriog the last 
five years. In view of enormity of the default, the committee have a 
nagging feeling that the action taken by the, Government is not 
adequate as serious irregularities like non-transfer of P.F. money to 
Board of Trustees and gave misusemis-appropriation of P.F. money 
and indicative of involvement of a large number of establishments. 
The action taken so far reveals only il tip of the ice-berg and a 
thorough scrutiny of all such exempted 'eStablishments is considered 
imperative with a view to achieve better results. The Committee 
recommend that all cases of defaulting exempted establishments should 
be reviewed-thoroughly as per pro~' of the law and the elf:emption 
of those which are found .,to be blatantly violating the provisions, 
withdrawn and these establiShments brought' within the purview of the 
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exercise. 

Reply of Govenuaeat 

Accepted. The .alter bad also come up for consideration at tbe meeting 
of tbe. Central Board of Truatees, Employees' Provident Fund beld on 4tb 
April, 1989 and it WIS decided to cancel ibe exemption in CUCI of &rave 
misUSO'tnisappropriation of tbe provident fund money. The Reponal 
Provideat Fund Commissioners have been instructed to take further action 
accordinalY· 

R ........... datIaD 81. No. 52 (Pan 5.102) 

The Committee note that out of 9S defaulti. public SectoJ)"Joint Sector 
undortakinp as on 31.3.1988, ~ defaulters are .uch wbicb were also 
defaulten on 31.3.1980 as welt. Since these defaultinl public lectOr 
uncIeitakiDp are in pve financial difficulties tbe matter may be taken up 
with concerned State Government and Central Government at a biaher 
level and ,expeditious Iteps taken for realiaationa of outltanding dUel at 
least 'from those units wbich were defaulten on 31.3.1980 also. The tarpts 
should be fixed for the realiaation of arrean and effective step .Ice,. to 
tldhen to the stipulated dtltu. 

Reply of GovenaineDt 
The C.P.F.C. bas been asked to make a detailed .anal,. pf default 

position of the public sectoJ)"Joint Sector Undertakinp as on 311t Marcb, 
1989. After thisanalyail_ comp1e1ed. tk matter will be taken up witb the 
concerned Departments of tIIo ·CCntraJlStatc Ocnremments. 

Recommendatloa 81. No .. 53 (Pan 5.103) . 
The Committee bope tbat public sector units wID set an example in the 

matter of compliance witb the provisions of the Act and ad as model 
employers. They trust that the Ministry wID take every pouible action to 
RaIiJe dues from defaultinl pubUc sector undertakinp to protect the 
intereltl of the subscribers. 

Reply of GoYerIIIIMIII 
Accepted. Eyery poaible action wiD be taken to realise the outItaDdiq 

dues from the defaulting public sector imdertakinp. In this connection, 
attention is also invited to the reply to ... S.I02. 

Reeommendatloa 81. No. 54 (Para 5.104) 

The Committee also suaest that immedJate iction be initiated as per 
latell ameaclment of the Act to exclude establisbments owned or 
COIIIrOIIcd by the Cen~tate GovemmC4t1 whose employees are entidcd 
to· die beaefiI of contributory provident fund or old lie penaion, from the 
purYiew of the Act. 
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Reply oC Govel'Dllleat 

All such establishments already stand excluded from the purview of the 
EPF Act with effect from 1st August, 1988 i.e. the date from which the 
amended provision of Section 16(1) were brought into force. 

Recommendation SI. No. 55 (Paras 5.108 " 5.109) 
Default in payment of provident fund dues is the first sign of sicknesS of 

the establishment. The Committee suggest that as soon as the default is 
noticed, immediate action should be initiated to get the dues reCOvered. 
The Employer should be persuaded to continue to pay at least the 
employees' share of contribution deducted from their wages so lJlat the 
accumulations could be reduced to the extent possible. 

The Committee suggest that Central Board of Trustees should be given 
powers within the provisions of tbe Act to grant such facilities·as required 
to assist the sick industrial units in dischatging their statutory liabilities. 

Reply or Government 
Accepted. Suitable instructions have been issued to the RPFCs with 

regard to first part of the recommendation. So far as the second part is 
concerned, CBT already enjoys full powers to extend suitable facilities to 
sick industries to enable them to discharge their statutory liabilities. 

Recommendation SI. No. S6 (Para 6.14) 
The Committee note that the Central Board of Trustees have made 

recommendations for further Iiaberalisation of existing pattern of 
investment of provident fund money. The Committee are of the view that 
the investment pattern should be kept under constant review and 
advantages taken of the Iiberalised pattern of investment. 

Reply or Government 
• There is a uniform pattern of investment for all the provident funds, 

superannuation funds and gratuity funds prescribed by the Ministry of 
Finance. The pattern of investment is reviewed by the Ministry of Finance, 
from time to time, with a view to maximise the return. In this connection, 
atlelltion is also invited to the reply to recommendation contained para SO. 

Recommendation SI. No. 58 (para 6.16) 
The Committee welcome the constitution of a sub-Committee known as 

'Finance and Investment Committee' to advise the Board on all aspects of 
investment of provident fund money. The CQmmittee feel that unless there 
are some members in the Central Board of Trustees having special 
knowledge about matters relating to investment of funds, the advice 
tendered by the sub-Committee cannot be examined critically. The 
Government may cOnsider appointing at least one member on the Central 
~oard of Trustees having special knowledge in regard to investment of 
funds when next vacancy in the Board arises. 
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Reply of Govel'lUllent 

The recommendation .of the Committee wiU be kept in view when the 
Central Board of ,Trustees is next ~tituted. after the expiry of its 
current term in October. 1990. . 

Recommendation 51. No. 60 (P ..... 7.7) 

The Committee note that 20 days of time limit prescribed for disposal of 
applications for withdrawals is not being adhered to as 40 per cent of the 
applications ate sanctioned after the prescribed time limit; They desire that 
effective steps would be initiated by the Organisation to adhere 
scrupulously to the prescribed time limit. Responsibilities should be clearly 
defined for all levels of administrative hierarchy to expedite disposal of 
applications so that the financial interests of subscribers do not suffer and 
they are able to get withdrawals in time. The. Committee would like to be 
apprised of necessary steps taken in this regard. 

Reply of Government 

Accepted. The Central Provident Fund Commissioner has issued 
detailed instructions to the Regional Provident Fund Commissioners in this 
regard. 

Recommendation 81. No. 61 (Para 7.8) 

The Committee also note that introduction of productivity linked bonus 
scheme has not brought much improvement in the position of disposal of 
applications for withdrawals. The Committee suggest that the Regional 
'Provident Fund Commissioners should be instructed to be more vigilant in 
getting work from the staff and to watch progress, monthly achivement 
report may be obtained. 

Reply of Government 

Accepted. Suitable instructions have been issued to the Regional 
Provident Fund Commissioners, for keeping a close watch on the 
performance of the staff. . 

Recommendation 81. No. 61 (Paras 7.21 " 7.22) 

The Committee appreciate that ther. has been some progress in the 
settlement of claims but the number of claims pending disposal remains 
almost the same as the number of chums due for settlement has been 
increasing. The Committee are unhappy to note that the number of claims 
settle beyolld the prescribed time limit of 20 days have been increasing 
year after year. The Committee suggest that the Organisation should make 
strenuous efforts to clear the backlog and they should also conceive a 
programme to settle aU claims within the prescribed time limit of 20 days. 

The Committee hope that the Regional Provident Fund Commissioner, 
Maharashtra has since been advised to settle claims within 20 days. 
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Reply of GoYel'lUlleDt 

Accepted. The Central Provident Fund Commissioner bu issued 
detailed instrudions to the Regional. Provident Fund Commissionen in this 
regard. In this connection, attention is also invited to reply to parqrapb 
7.7. The Regional Provident Fund Commissioner, Maharashtra bas also 
been suitably advised. 

RecommendatiOll SI. No. 64 (Para 7.24) 

The Committee note tbat the Organisation is able to settle 98% of 
claims within one year is tbe fonn for claim is complete in all respects. The 
Committee would like to know wby the percentage of settlement of eQCS 
in certain region was betwecn 49% and 85% in 1984-85; between 54% and 
85% in 1985-86, and betwcen 71% and 800/0 in 1986-87 and wbat action 
was contemplated to bring improvement in settlement of claims in tbese 
regions. 

Reply of Government 

The reasons for shortfall in settlement of claims in certain regions are 
being investigated. Meanwhile, Central Provident Fund Commissioner has 
issued suitable instructions to the Regional P.F. Commissioners to monitor 
the settlement of claims eitber weekly or by-weekly and to ensure that all 
claims are settled within ~be prescribed time limit of 20 daYf. 

,Recommendation SI. No. 67 (para, 8.32) 

The Committee notc thc drill tbat has been prescribed fOr Regioaal 
Provident Fund Commissioner to cnsure- timely rclease of pension. They 
emphasise tbe need for streamlining the procedures and system so that tbe 
pension cOUld be rcleased on first day of the month it faUs duc. This CIn 
be feasible only if advance action is takcn to.,completc the sqvice book, 
records etc. abeut a yeai' beforc the retiremcnt of tbe individual and 
complete papers are put up to the pension sanctioning authority two 
months before thc person actually retires. 

Reply ,r Goverament 

Accepted. Central Provident Fund Commissioner bas becn instructed to 
ensure strict cpmplianoc witb recommendation of the Committee. 

RecoIDIDeDdatioa SI. No. 71 (para 8.36) 

The Committee note that all moneys belonging to tbe Insurance F8nd 
arc kept in deposit in the Public Account and cam an interest ef 71;2% per 
annum. Thc Committee .feel that tbe pattern of, investment may be 
reviewed to cam more .inteI:~t. 



31 

Reply of Govel'lUllent 
The rate of interest on the Insurance Fund kept in the Public Account 

was enhanced to sitz% w.c.f. 1.4.1988. In this connection, attention is also 
invited to the reply to paragraph 59. 

Recommendalloa SI. No. 72 (para 8.37) 
Thcy also suggest that greater publicity should be given to Employees' 

Family Pension Scheme and Employees' Deposit Linked Insurance Scheme 
by updating brochures etc. The brochures may be updated with the object 
of educating the workers about the benefits available to them undd 
different schemes. 

Reply of Government 
The brocbures on the Employees' Family Pension Scheme and 

Employees' Deposit Linked Insurance Scheme have been updated and 
circulated to Regional Provident Fund Commissioners, for distribution 
amongst tbe Associations of EmployenlEmployees etc. 

Recommendation 51. No. 73 (Pan ,.25) 
The Committee note that at the end of March, 1988, provident fund 

deposit amounting to RI. 2583 crores was lying unclaimed. While 
apreciating the steps taken and efforts made to clear the cases, the 
Committee emphasise the need for streamlining the procedures and system 
so that the provident fund cases are finalised within a specified period and 
after the date of retirement of employees no further arrears are created on 
this account. As mentioned earlier, tbis can be feasible only if action to 
complete the service records etc. is initiated well in advance before the 
date of retirement of the individual subscriber and complete papers are put 
up to the sanctioning authority III soon as ,the subscriber retires. 

Reply of Government 
The earlier recommendation of the Committee contained in para 67 

relates to the employees of the EPF Organisation and is not relevant to the 
subscribers of EPF Scheme, whose provident fund money is lying 
undisbursed with the EPF Organisation. For the purpose of payment of 
provident fund money, the subscriber or his dependent as the case may be 
has to submit a formal claim in the prescribed proforma. If the claim is not 
received, the money remains undisbu~. The EPF authoritios have, 
therefore, been advised to make all out efforts to IQcate the subscribers, 
who have not preferred their claim by suitable publicity, as also by 
enlisting the cooperation of the Trade Unions. 

Recommendation 51. No. 74 (Para 9.26) 
The Committee note that 750/0 of the employers' share with interest is 

forfeited in cases where.. the employees cases to be members before 
completion of 3 years membership. The net .amount available in Reserve 
and Forfeiture Account was RI. 8731 crores as on 31-3-1988. The 
rationale behind forfeiting as high as 7S% of employers' contribution and 
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interest is not clear. The Committee feels that this percentage sbould be 
revised downwarcla as the employer has already paid his sbare of 
contribution which is not to be returned to him. 

Reply of Govel'DlDlllt 
Accepted. The matter was considered by tbe Central Board Df Trustees, 

Employees Provident Fund, at its meeting held on 29.12.1989 and they 
have recommended doing away with the existing forfeiture provision 
altogether. The relevant provisions of the scheme are being amended 
accordingly. 

Recommendation SI. No. 75 (Para 9.%7) 
The Committee note tbat out of a sum of RI. 255 lakhs paid out from 

Special Reserve Fund only aD amount of Rs. 43.19 lakhs could be realise 
and the chances of recovery of balance amount appears to be quite 
remote. The Committee suggest that a close and strict watch should be 
kept in the cases of establishments under closurelliquidation and ,-the 
liquidations/receivers may be impressed upon to settle the claims amicably 
and expeditiously. In cases where the recovery of dues have been stayed 
by orders of court, efforts may be initiated to get the stay orders vacated 
early. 

Reply of Government 
Accepted. Suitable instructions have been issued to the Regional 

Provident Fund Commissioners. 
Recommendation SI. No. 76 (Para 9.28) 

The Committee also note that the life of Death, Relief Fund wbich had 
expired 00 31st March, 1988 was extended for another 5 years on 9th-
September, 1988. The Committee fail to understand why the action was 
not initiated io advance so that a decision was possible before the date of 
expiry of this fund for its revival. They would also like to know how the 
claims were settled which were received between the expiry date of the 
Fund and its revival. The above situation ~ only indicative of failure of 
planning at a higher level. At this stage tlK(Committee hope that this type 
of situation would be avoided in future. 

Reply of Government 
The approval of the Central !oard for continuance of the Fund could 

not be obtained in time due to eversight. However, the Board had at its 
meeting held on 9th September, 1988 approved the continuance of the' 
scheme for a further period of 5 years w.e.f. 1.4.1988. The claims for the 
intervening period were, therefore, settled on the basis of the approved 
scheme. 

Recommeadatlon 81. No. 77 (para 9.%9) 
The Committee are of the view that employers may be given strict 

anstructions to be extra cautious in reaard to payment of contribu~ons and 
submission of returns in respect of individual subscribers who are 
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due to retire during that panicular month. Enforcement Offic:cn can be of 
great help to retiring persons to facilitate the submission of their claims. 

Reply of Goftl'DDleat 
Accepted. The Regional Provident Fund ConuniJlionen have been 

instructed to ensure compliance with the recommendations of the 
Committee. 

Recommendadon SI. No. 78 (Para 9.30) 
The Committee suggest that all the employees may be in&tructcd to fill 

in the nomination forms immediately on their being made regular in 
service so that the need of obtaining succession certificate does not arise in 
,case of any eventuality. Any change in Domination form can be intimated 
by the subscriber subsequently. 

Reply of Government 
Para 34 of the B.P.F. Scheme, read with para 61 already provide that· 

the employer shall obtain a nomination form from an employee 
immediately on becoming a member of the Fund and communicate the 
same to the Regional Provident Fund Commissioner. The Regional 
Provident Fund Commissioner have. however. been advised to reiterate 
these provisions to the employers, for strict compliance. 

Recommendation SI. No. 79 (Para 9.33) 
Without going into merits or demirits of the issue of executive 

instructions. the Committee are of the view that tile scheme should have 
amended first and then executive instructions isSued. lbe Committee 
suggest that action be initiated immediately to, formalise the existing 
arrangement by suitably amending the scheme. The Committcc also 
suggest that care should be taken in future to see that the scheme should 
always be consistent with the. Act and the executive instructions should be 
consistent with the scheme. 

Reply of Government 
Noted, Central Provident Fund Commissioner has been asked to 

consider the feasibility of adhering to the existing provision of the scheme 
relating to transfer of unclaimed provident fund monies to the unclaimed 
Deposit Accounts after three years instead of one year and for 
withdrawing the executive instructions iss\ied by him. 



CHAPTER m 
RECOMMENDATIONSIOBSERVA TIONS WHICH THE 

COMMITTEE DO NOT DESIRE TO PURSUE IN VIEW 'OF 
GOVERNMENT REPLIES . 

Recommendation SI. No. 3 (Para 2.20) 
"The Committee note that 8877 establishments with a total membership 

of 4,99,881 which sought coverage under Section 1(4) of the Act on a 
voluntary basis, have been covered under the provisions of this Act and 
there have been no case for refusing permission for voluntary coverage. It 
also appear that the information furnished by an establishment applying for 
voluntary coverage is treated as authentic and there is no machinery 
availa&le with the CPFC to verify its accuracy before the request of such 
establishments to be covered on vClluntary basis is acceded to. The 
Committee would like the CPFC to ensure that voluntary coverage is 
granted to only such establishments which are financially sound and are 
also in a position to pay E.P.F. Dues etc. regularly and in time so that 
there are no case for default later on." 

Reply of Govenunent 
The main objective of the EPF Act is to provide social security benefits 

to the workers. When an employer voluntarily accepts the financial 
liabilities under the Act for the welfare of his employees, it .may not be 
prudent on the part of the E.P.F. Organisation to refuse his request on the 
consideration that he may not be able to discharge the liabilities under the 
Act. It will also be administratively difficult for the enforcement machinery 
of the E.P.F. Organisation to look ittto the financial position of each 
establishment seeking voluntary coverage. Further, any such arrangement 
is bound to create another source of harassment and corruption. In any 
case, in the event of the establishment defaulting in payment of the dues, 
the organisation can take legal and penal action for realisation of the 
Outstanding dues and make available some benefits to the employees of the 
establishment instead of leaving them without any benefit, which will be 
the case if voluntary coverage is refused. [n the circumstances, the 
Gover~ment regrets its inabilits' to accept this recommendation. 

Recommendation SI. No. 8 (Para 3.16) 
The Committee do not appreciate the phenomenon of absenteeism of 

members from the meetings of the Central Board. The intention behind 
the Central Board being broad based is to facilitate the consideration and 
speedy determiAation of important matters pertaining to the working of 3 
schemes which are discussed at various meetings. If large scale absenteeism 
occurs at these meetings, the Board would not be in a position to discharge 
its assigned functions with objectivity and swiftness. Further, .... heR 
lttembership of the Board is specific, it is not clear how repre~ntativcs of 
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members can deputile for them. The attendance of representatives of 
members of the Board at the meetings is clearly indicative of the fact that 
members have not been &iving due importance and attention to the work 
of the Board. 'The Committee desires that some way may be found out to 
ensure that most of the members of the Board attend aU its meetings 
personally and valuable assistance to the Board in the discharle of its 
assigned functions. 

Reply of Government 
Para 14A of the E.P .F. Scheme already provides for deputing a 

substitute when a trustee/member of the Central BoardlReaional 
Committee is unable to attend any meeting of the BoardlCommittee. The 
members of the Board can, therefore, depute a substitute for participation 
in the meetings of the Board. Nevertheless. the members of the Board 
have been advised to ensure as far as possible their personal attendance at 
the -meetings of the Board. 

Recommendation SI. No. 44 (Pan 5.(5) 
The Committe would also like the Ministry to examine the advisability 

of havbg special courts on the pattern of Haryana in those States where 
pendency of prosecution cases is more. 

Reply of Government 
The matter was taken up with the Registrar High Court of Punjab and 

Haryana. who has informed this Ministry that no special Court has been 
set up in Haryana for exclusively dealing with the provident Fund cases 
and that the Magistrate 1st class in each session Division have jurisdiction 
to try such cases under the E.P.F. Act. 

Recommendation "sl. No. 65 (Pan 7.25) 
The Committee are of the view that delay in settlement of claims leads 

to corruption. The Committee would like to be informed of the measures 
involved to minimise delay in settlement of claims. 

Reply of Government 
The E.P.F. authorities have taken the following important steps during 

the last few years to expedite the settlement of claims:-• 
(1) Various claims forms which were in vogue for drawal of different 

benefits under the schemes have been simplified and combined into 
a single form so that t~e member/claimant can apply for the benefits 
simultaneously; 

(2) The advance stamp receipt required to be furnished by the claimant 
separately, has been incorporated in the claim forms itself so that the 
claimants can sign the receipt also a10ngwith claim; 

(3) It bas been made obligatory on the part of the employer to get the 
application form filled up by the member at tbe time of leaving 



36 

service for onward transmission to the Provident Fund Office duly 
attested by him. ' 

(4) List of authorised officials has been enlu:ged to enable tlle members 
to get their signature in the application forms 1lttested by them in 
case of their inability to get their application attested by the 
employer due to closure etc. and the Regional Provident Fund 
Commissioners have also been given discretionary powers to accept 
the attestation by any other officials not included in the list but 
considered suitable by him. 

(5) Where the final settlement is not feasible, part settlement is made to 
mitigate the hardship of the members. 

(6) The Regional Provident Fund Commissioners have been instructed to 
get the claim verified by P.R.O. where it is submitted by the 
member personally on the counter of the office and if any 
discrepancy is detected, the salDe may be rectified in the presence of 
the member to avoid delay in processing of the claims. 

(7) With a view to avoid hardship to the claimant, the EP}O authorities 
are paying the unpaid part of employees share of contribution from a 
Special Reserve Fund, pending realisation of the amount from the 
employers. The employer's share of contribution is paid to the 
claimant, after it is actually realised from the employer. 

(8) Action is also now being taken to computerise the accounting work 
in the Organisation. 



CHAPTER IV 
,RECOMMENOATIONSoOBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT'S REPLIES HAVE NOT BEEN ACCEPTED BY TIlE 

COMMllTEE 
Recommendation 51. No. 9 (Para 3.19) 

The Committee feel unhappy to be informed that despite specific 
recommendations of this Committee (1969-70) and Ramanujam Committee 
(1981) for deletion of Section 5B from the Statute Book and acceptance of 
their recommendation by Government, the provisions of Section 5B have 
not been deleted. The provisions of this Section have not been operated 
upon since its enactment in 1952 and no State Board has been setup so far. 
The Committee feel that no purpose will be served by simply keeping a 
provision in the Statute Book which has not been operated upon for last 37 
years. The Committee reiterate their earlier recommendation and desire 
the Government to initiate necessary action for deletion of Section 5B 
from the Statute Book without any further delay. 

Reply of Government 
The existing Section 5B was not there in the original Act of 1952. It was" 

inserted in the Act by an amendment in 1963. It has not, however, been 
operated upon so far. The Government may, therefore, consider deleting 
this provision, when the EPE Act is next amended. 

Recommendation 51. No. 16 (Paras 3.70 &: 3.71) 
The Committee are distressed to find that a large number of posts, in 

Group 'A' and 'B' anmd 'C' and '0' are lying vacant in the Employees' 
Provident Fund Organisation whk'h must be impairing the efficiency of the 
Organisation to some extent. For filling up the vacancies of Group 'A' and 
Group 'B' posts, the Organisation should constantly keep in touch with 
upse at on appropriately higher level. 

The Committee see no reason why the vacancies in Group 'C' and '0' 
poIts should not be filled up. The Committee trust that procedural 
fonnalitics for filling up these posts will be completed early. 

keply of Government 
. . 

Accepted. C.P.F.C. has been instructed to vigorously pursue the 
proposals for filling up the vacant Group 'A' and. 'B' posts with the 
U.P.S.C. He has also been advised to take immediate action to fill up aU 
the vacan4 Group 'C' and '0' posts. 

Recommendation 51. No. 20 Wara 4.14) 
The Committee are surprised to learn that of 23 regionaYsub-reaional 

offices mentioned in each list w.bich have failed to transfer V6th of the total 
collections of administrative. ~arges and inspectio.. charges and damages 
realised thereon duriDa the years 1985-86, 1986-87 and 1987-88, 12 
Regiona"'ub-regional offices located at Aprtala, Bangalore, Mangalore, 
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Trivandrum, Calicut, Amritaar, Ludhiana, Madurai, Kanpur, Haldwani, 
Calcutta and Siliguri find place in all the 3 lists. The Committ~ are not 
convinced by the reply of the Ministry that the amount conected was just 
sufficient to meet the administrative expeDSeS of the regions and no funds 
were left for transfer to the Central Administrative Account and 
apprehend that this may not be the position in all the cases especially in 
those RegionUSub-Regional Offices which have been in default for three 
consecutive months in all the three years. The Committee would like the 
Ministry to investigate specific reasons for the delay in the transfer of share 
of collections to the Central Administration Account and take appropriate 
remedial measures with a view to ensuring that such lapses do not recur in 
future. 

Reply of Govt.·oment 
The matter is being investigated. Meanwhile, CPPC has issued strict 

instructions to the R.P.P.Cs to ensure transfer of lAith of monthly collection 
of the administrative charges to the Central Administrative Account. 

Recommendation SI. No. 29 (Para 4.41) 
The Committee note with the satisfaction that the Organisation has 

ultimately decided to taken to computerisation of accounts at a time when 
volume of work in arrears has assumed such a gigantic magnitude and it is 
very difficult to cope with it manually. It would have been better had the 
Organisation decided to switcb OVCl' to computerisation long time but also 
the surplus staff as a result of this could have been utilised for better 
service to subscribers. The Committee trust tbat the Organisation will be 
able to computerise the accounts in all regions in two years period as per 
schedule. 

Reply of Govunment 
The Organisation has since developed its own in-house computer 

capability in the Regional Office at Bombay and the same is now more or 
less stabilised. It is proposed to replicate this system in Delhi and Andhra 
Pradesh alsO shortly. Efforts will be made to introduce the computerised 
system of maintenance accounts in other regions in stages and to complete 
the task at the earliest possible. 

Recommendation SI. No. 30 (pan 4.52) 
The Committee express concern that despite 'best effort' of the 

Organisation there has been a heavy pendency in the issue of annual 
accounts slips to the subscribers. The Secretary, Ministry of Labour also 
admitted during evidence that he was not happy about the present 
po~ition. The Committee are not satisfied with this reply and feel that it is 
indicative of an unsatisfactory state of affairs in the Organisation. They are 
of the view that the situation calls for drastic measures so as to ensure that 
arrears in this regard are cleared e"peditiously and the employees covered 
lAnder the Act are made known of the state of their accounts. The Centra' 
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Office, should draw up a timcbound plan which should be periodically 
monitored at an appropriately hilher level so as to ensure that annual 
accounts slips for a particular year are supplied to the subscribers by 30th 
September of the foUowing year and aU arrean in this regard are 
substantially wiped out. The Committee note that with a view to clear 
pending account slips the Orlanisation hu taken certain steps such as 
introduction of region-wise productivity linked bonus scheme, over-time 
facility to staff members, etc. They welcome these steps and hope that the 
staff would be adequately motivated to aecelerate the pace of clearance of 
arrears. 

Reply of Govemmeat 

Accepted. Suitable instructions have been issued to the Regional 
Provident Fund Commissioners to take every possible action to speed up 
the pace of issue of annual account statements and to liquidate the arrears 
as early as possible. Action is also being taken to have the accounts 
cleared through computers, particularly in the regionHub-regions where 
the pendency is very heavy. 

Recommeadatlon SI. No. 32 (Pan 5.15) 

The Committee note that the rate of interest payable to the subscribers 
on their provident fund accumulations has been progressivcly increased 
over the years. The Government have not, however, cared to adopt the 
system of calculation of interest on monthly running balance which is more 
beneficial to the employees as if done in Government General Provident 
Fund, although the Ministry accepts, in principle, the recommendations of 
the E.P.F. Review Codlmittee and the Committee on Subordinate 
Legislation for adopting the new system of calculation of interest. The 
Committee do not subscribe to the view that certain difficulties like non-
receipt of required returns of contributions regularly and properly non-
payment of dues on due dates etc. are impediments in taking up the 
improved sy~tem of calculation of interest. The Committee also do not 
subscribe to the view that Organisation will not be in a position to manage 
manualy though they have ten to eleven per cent surplus staff. The 
Provident Funds Scheme is mainly intended for the welfare of the 
employees and is a positive social security ineasure. Thcy see no reason 
why employees should be deprived of the benefit simply because 
introduction of revised system of calculatiton of interest will involve more 
clerical works. Such a contention cannot be accepted in country which h~s 
adopted a Socialistic Pattern of Society. The Committee considers that it is 
incumbent on the Government to ensure that they receive returns of 
contributions regularly and payment of dues in time. Those institutions 
which default in this regard should be dealt with severely. 
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Reply or Government 
The recommendation of the Committee for adoption of the new system 

of calculation of interest on the monthly running balance has been 
considered by the C.B.T., EPF, which is a tripartite body consisting of 
the representative of employers, employees and Government and 
accepted, ~ principle. The Board bas, however, while noting that the 
introduction of the system of calculating interest on monthly balance 
would involve substantial increase in the quantum of work, decided to 
introduce the new system, after the accounting work in all the regions are 
fully computerised. Meanwhile, Regional Provident Fund Commissioners 
have been instructed to take every possible steps to obtain the return of 
contributions and payment of dues in time ana the deal with the 
defaulters severely. 

Recommendation SI. No. 33 (para S.I6) 
The Committee recommend that the system of calculation of interest 

on monthly running balance (after taking into account the previous 
accumulation, monthly subscription and withdrawals etc.) which is 
considered more scientific should be adopted immediately so as to 
safeguard the interest of employees. Since the Organisation has 10-11 per 
cent surplus staff and they have decided to introduce computer-based 
accounting system in a phased manner, for wbich National Informatics 
Centre, New Delhi has already been requested to develop R 
comprehensive computerisation system, the Committee are of the view 
that there should be .no difficulty in adopting the new system of 
calculation of interest, once a decision to this effect is taken. Committee 
would like to be apprised of further action taken within 6 months of the 
presentation of this report. 

Reply or Government 
The Government accepts the recommendation of the Committee for 

adoption of the new system of calculation of interest. However, the 
actual introduction of the new system will have to await the 
computerisation of accounts in all the regions, as explained in reply to 
para 5.15. 

Recommendation SI. No. 34 (Paras S.lO " S.lI) 
The Committee do not subscribe to the view that "an Annual 

statement of account is enough" and there is no need for issue of a pass 
book. The Committee arc of the considered opinion tbat since 1,44,631 
annual statements of accounts were pending for iss\le as on 31.3.1988, it 
is extremely essential that pass books arc issued to all EPF subscribers 
in addition to annual statements of accounts as is being done, for 
example, by the Education Department, Delhi Administration, in res-
pect of Government IChoois. Besides other benefits, issue of pass 



41 

book will enable the subscribers of defaulting establishments to know that 
the P.F. contributions deducted from their pay have not been passed on to 
the organisation which is not possible now because the Organisation does 
not issue account slips to the subscribers of defaulting establishments. 

The proposed pass book should only be treated as a collateral evidence 
and not regarded as a substitute for annual statement of account. The 
entries in pass book also facilitate the expeditious settlement of accounts of 
employees in the even, of any missing final credits and would thus be in 
the over-all interest of the employees as well as the Organisation. 

Reply of Government 
It is felt that the benefit which the Committee had in view can be 

achieved by issuing the annual statement of account in respect of the 
employees of all the establishments (including the defaulting 
establishments) indicating the amount actually recovered. It is hoped to 
achieve this once the accounting work in all the region is fully 
computerised. Thereafter, if necessary, the question of issuing of pass 
books may also be considered. 

Recommendation SI. No. 36 (pan 5.17) 
The Committee note that the number of pending cases of transfer of 

provident fund account of members from one covered establishment to 
another such establishment was 28869 as on 31.3.1988: V.P. topping the 
list with 6567 cases, followed by West Bengal with 5372 cases. It is only in 
V. P. that more than one year old cases are also pending disposal. The 
Committee desire that every effort should be made to dispose of the 
pending cases of transfer of accounts with due promptitude and with 
special emphasis on the clearand: of such cases in V.P. and West Bengal 
where position in this regard is extremely disturbing. It should be 
invariably ensured that the intimation regarding transfer of provident fund 
account is passed on to tbe concerned establishment simultaneously. 

Reply of Government 
Accepted. The C.P.F.C. has issued suitable instructions to the R.P.F.Cs 

in the matter. 

Recommendation SI. No. 41 (Pan 5.53) 

The Committee note that out of 3825 prosecution cases which have been 
pending with tbe police for more than one year, West Bengal has a share 
of 2202 cues and Maharubtra 26S cases. Matter taken up with the State 
Governments at Minister level has been of no avail. The Committee feel 
that besides vigorously pursuing matter with the police authorities in these 
two States, lOme special steps are called for to expedite filing of these old 
cases in Courts by tbe police. 
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Rep., or GOYel'lUlllllt 

Accepted. The R.P.F.Cs bave been instructed tbat wbere no action is 
taken on tbeir complaint by police autborities for more tban a year tbey 
should file a formal complaint against tbe defaulting establishment in the 
competent court direct. 

Reeommeadadon SI. No. 43 (Para 5.64) 
The Committee note tbat disposal of prosecution cases bas been quite 

slow. At tbe end of 1987-88, 48428 prosecution cases were pendillg against 
43959 at tbe end of 1986-87. The Committee also note that in West Bengal 
alone, 23288 cases i.e. about 47% were pending disposal out of a total of 
48428 cases in tbe wbole country. The Committee appreciate the decision 
of tbe Ministry to set up special courts in West Bengal, Mabarashtra and 
Bihar where tbe maximum number of prosecution cases are pending 
disposal, and expect tbat such special courts would be establisbed very 
soon. The Committee would like to be informed of the progress made in 
tbis direction. 

Reply of Government 
According to available information one special court bas since been set 

up in Calcutta. Another court is likely to be set up in Titagarh shortly. The 
Government of Maharashtra bad intimated in May, 1989 that they are 
already considering a proposal to set up a special court in Bombay for 
economic offences under some of the Central Acts. The cases under the 
EPF Act may also be assigned to tbe proposed court. So far as the 
proposal for setting up a speCial court in Bihar is concerned, there has 
been no response from the State Government as yet. The State 
Governments of Maharashtra and Bihar are, bowever, being reminded to 
expedite the setting up special courts. 

Recommendation SI. No. 63 (Para 7.13) 
The Committee are perturbed to note tbat the provident fund claims 

even in respect of death cases for tbe year 1987-88 were pending 
settlement at the end of tbe year. The Committee would like to be 
apprised of the circumstances due to which these cases could not be settled 
within that financial year and would like to be informed of present position 
of such cases. They need not empbasis that in cases of death family of 
deceased employee faces lot of h.udships and earnest efforts are required 
to settle such claims on a top priority basis. 

Reply of Government 
The reasons for pendency of me deatb claims is being investigated. 

Meanwhile, tbe Reponal Provident Fund Commissioners bave been 
instructed to Jive priority to the settlement of death claims. 

Jtecom ...... doa 51. No. " (Pan 8.34) 
They also note tbat existing pension scbeme provides for payment of 
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pension if the death of a employee occurs during hislber reckon.ble 
service. In the case of Government servants family pension is admissible to 
widows/sons/daughters, etc. even if the Government servant dies after 
retirement. The Ministry may consider liboralising the rules to avoid 
hardship to families of employees who die after the reckonable service. 

Reply of Government 
The family pension for death after retirement is generally provided when 

there is a retiring pension Scheme. At present, there is no retiring pension 
Scheme for the provident fund subscribers. However, as and when a 
retiring pension scheme is introduced for them, the Government may also 
considers extending the benefit of family pension for death after 
retirement. 

Recommendation SI. No. 80 (Paras 10.3 &: •• 4) 
The Committee are constrained to observe that on an average Rs. L~O 

crores are being paid as rental per year by the Regional Office for not 
having their own buildings. 

The Committee suggest that efforts should be made by the Organisation 
to put up their own buildings at all regional and sub-regional offices under 
a time-bound programme for effecting substantial saving in expenditure. 
Action should be initiated for early construction of office buildings at 
places where land/sites haYe already been acquired. 

Reply of Government 
Accepted. Central Provident Fund Commissioner has been instructed to 

draw up a time bound programme for construction of office buildings. 



CJIAPTER v 
RECOMMENDAnONSlOBSERVAnONS IN RESPECT OF WHICH 

FINAL REPLIES ARE STILL AWAITED 
Reeommeadatloa SI. No. 27 (Para 4.36) 

,.:,TJie CqJl1lDittee also note that there is a proposal to have a separate Cell 
for clearance of amounts lying under Suspense Heads. They suggest that 
the sam~ should be set-up on priority basia and a mechanism should be 
evo~ved In the Cell to ensure reconciliation of differences on a time bound 
baslS. 

Reply of Govel'lUDeat 

The question of setting up of a separate Reconciliation Cell is under 
consideration. 

"Recommendatloa 81. No. 21 (Para 4.31) 
The Committee have been informed that 15 accounts are maintain"" by 

EPF Organisation for this purposc-7 accounts being maintained at the 
Regional Office- S accounts at Delhi and' 3 accounts in Bombay. The 
Committee would like the Ministry to consider the feasibility of, reducing 
the number of accounts being maintained at Regional Office, Delhi and 
Bombay to reduce the possibility of errors in classification of accounts etc. 

Reply of Government 

The recommendation is under examination. 
Recommendation Serial No. 45 (Para 5.66) 

During evidence it was brought out that provisions of sections 418, 419, 
420 and 632 of the Companies Act are invoked in prosecution cases for 
violation of provisions of the E.P.F. Act. The Ministry has stated that the 
legal provisions of the Companies Act vis-G-vis the provisions the EPF Act 
are being examined. The Committee desire that such an examination 
should be completed early so that lacunas, if any, in completion of 
prosecution cases are rectified. 

Reply or Government 

There has been some mis-und~rstanding in this case. The provisions of 
Sections 418, 420 and 632 of the Companies Act are not being invoked for 
prosecution of employerS, for default in payment of the provident fund 
dues under the EPF Act. However. the legal provisious of the Companies 
Act vis-a-vis the provisions of the EPF Act are being examined. 

Reeommendatlon 81. No. 57 (para 6.15) 
The Committee also note that the Central Board of Trustees have 

recommended investment of P.F. money in units issued by, Unit Trust of 
India and in bondJiiebentuiC5'f'DRs issaed by Public Sector Undertakings. 
The Government have neft' accepted the recommendation on the plea that 
the return would be liable to be taxed. The Committee point out that 
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interest on Bonds issued by Railway Finance Corporation, HUPCO, etc. 
wbicb is 9% is exempt from Income Tax. The Goverainent Ihould re-
examine this proposal from this aspect. Though the pattern of inVCltment, 
both for exempted and unexempted establisbments, is tbe lame,. the 
exempted establishments have been pleadina that they could DOt invest tbe 
amount due to non-availability of securities and the amount was stated to 
be used for other purposes. In view of this tbe Committee would like the 
Government to give another thought to the recomtnendation of the Central 
Board of Tru.tees and come to a definite conclusion. 

Reply of Govenuaeat 
The 'luestion of investment of the provident fund money in UTI, bonds 

etc. is beina re-examined in consultation with tbe Ministry of Finance. 
Recommeadatloa 81. No. 59 (Pan 6.28) 

The Committee feel that the pattern of investment of Employees Family 
PellllGn ·Pund and EDLI fun" should be reviewed so tbat the Ollanisation 
is able to eam fair amount of interest. ~ the pattern of investment is 
linked with the Central Government contributions towards the two 
schemes, the Government may consider the advisability of investing the 
amount in Post Office Time Deposit, in units issued by Unit Trust of India 
and in bondw'debentures issued by Public Sector Undertakinp. etc. where 
element of risk is not involved. 

Reply of GOftl'lUlleDt 

The suggestion is being examined in coDlultation with the Ministry of 
Finance. 

Recommendatloa 81. No. " (pan '.31) 
The Committee note that in ttae absence of the widow, the family 

pension is also payable to the eldest surviving minor son and eldest 
surviving unmarried daughter upto .the age of 21 years and 24 years 
respectively. M per orders of Central Govt. issued on 20.2.89 IOns and 
unmarried daughters of Government servants are now entitled to family· 
pension upto tbe ag~ of 2S ycars subject to certain conditions. The 
Committee recommend that the age limit for tbe purpose of entitlement of 
family pension for IOns and daughters of employees loverned by the EPF 
Act may also be revised accordingly. 

Rep" of GoYenl.lDCDt 

The recommendation is under consideration. 
RlCOIIIIIIeIIdatioa 81. No. " (Pan '.33) 

The Committee note that the worken: OIpnisatlOn had suggested for 
inclusion of dependent parents in the dciinition of term 'family' in the case 
of bachelor membel1. Thee. Committee sugest that feasibility of includinl 
dependent parents in the definition of the term 'family' at least in the case 
of unmarried memben may be considered. There is every chance that the 



parents who are totally dependent on the unmarried member would be 
placed in indigent circumstances on tbe unfortunate death of tbat member. 

Reply of Government 
The recommendation is under consideration. 

Recommendadon SI. No. 70 (pan 8.35) 
The Committee note that tbere bas been no cbange in limits of payments 

of minimum and maximum assurance amount since the Employees' 
Deposit Unked Insurance Scbeme came into force in August, 1976. They 
feel tbat tbe improvements in benefits under this Scbeme stated to be 
under consideration of Central Board of Trustees merits favourable and 
expeditious consideration. 

Reply of Government 
Tbe Central Board of Trustees bave since recommended suitable 

Iiberalisation of benefits under tbe Employees' Deposit Linked Insurance 
Scheme and tbe same is under consideration. 



APPENDIX 
(Vidt Introduction of tbe Report) 

Analysis of Action Taken by Government on tbe 78tb Report of Estimates 
Committee (Eiabtb Lot Sabba) 

I. Total number of Recommendations 80 
II. RecommendationsObservations which bave been 

accepted by Government (Nos. 1, 2, 4, 5, 6, 7, 10, 
11, 12, 13, 14, 15, 17, 18, 19, 21, 22, 23, 24, 25, 26, 
31, 35,. 37, 38, 39, 40, 42, 46, 47,48,49, 50, 51, 52, 
53, 54, 55, 56, 58, 60, 61, 62, 64, 67, 71, 72, 13, 74, 
75, 76, 77, 78 and 79). 
Total 54 
Percentage 67.5% 

III. RecommendationS()bservations wbicb tbe 
Committee do not desire to pursue in view of 
Government's replies. (Nos. 3, 8, 44, 65) 
Total 4 
Percentage 5% 

IV. Reco~mendationsObservations in respect of wbich 
Government's replies bave not been accepted by tbe 
Committee. (Nos. 9, 16, 20, 29, 30, 32, 33, 34, 36, 
41, 43, 63, 69 and 80). 
Total 14 
Percentage ' 17.5% 

V. RecommendationsObservations in respect of wbicb 
final replies of Government are still awaited. (SI.Nos. 
27, 28, 45, 57, 59, 66, 68 and 70) 
Th~ 8 
Percentage 10% 
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11 ... , .. III. III. SubeaipCiuu ~. 14Ib 

....... SInet (lit Door) ................ 
N ........... k_.~. 
(T.No. 476551). 

SI. 
No. 

U'lTAR PRADESH 
12. Law Publilhen. Sardar Patel Mara. P.B. 

No. 77. A ...... bed. V.P. 
WEST BENGAL 
13. M' I. MaimaIa. Bu,. a: Sell. 

I~. Bow Buar Street. Calcull.-I 
DELHI 
14: 111'1. Jain Book AJeacy. 

C-9. Conn.uab' Place. New Delhi. 
(T. No. 351663 a: BB)6) 

15. M' I. J. M. Jlina a: BroIbcn. 
P. Boa 1020. Moo Gate. DeIbi-Il0006. 
(T. No. 291S064 a: ZJ09J6). 

16. M' I. Oxford Book a: Stllionery Co .• 
SciadiI Houle. eonu ...... PIIce. 
New Delhi-I 10001 . 

(T. No. 3315308 a: 45896) 
17. MIl. 800kweU. 2' 72. SUI NirlllUri 

CoIoay. KiRpwIY CImp. 1Wd-1l0009. 
(T.No. 71123(9) . 

II. MIl. Rajendn.Book Aaency IV-DR59. 
LIp. N ...... Old. Double Storey. 
New Delhi-I 10024. (T. No. 6412362 a: 
6412131) . 

19. MIl. AIhot Book A&ency. 
BH.fI2. Poom SIIIdimu Bqh. 
DeIbi-llOO33. 

2D. M I I. V~1II Enlerprilcl. 
8-2/85. PIuIIe-II. AIhot VihIr. Delli. 

-21. MIl. Ccntrll News Aaency Pvt. lAd .• 
23 I 90. Q,nalup' Circus. New Delhi-
110001. (T. No. 344448. 322705. 344478 a: 

.3445118). 
22. M I I.. Amril Boot Co.. N-21. 

eoauup. OI'C\ll. New Delhi. 

23. III II. Boob ·'Iadil Corporllion 
PubIiIben. Importen a: EKpOI'IOn. 
L-27. Shlllri N ...... Delhl-I10052. 
(T. No. 269631 a: 7144(5) .. 

24. MIl. Snpm Book Depot .078' 4B • 
Munri LaI Slree.. AnIIri a.d. 
Dlryl Glnj. New Delhi-l 10002. 
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